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I,  

TRIBUNAL 

IWUJAHATI BENCH 

Re spondent(5) 

j2Mj,o4 .  Advocates for the applicant(5) 
-4 S~~, _L 

Advocates for the Respondent(s) 

I! 

.I4 

T 	ap!cato 	 :10.10.96 	Mr B.Sarma for the applicant. 
fo'ii >j 

	

LT2i3 	 None for the respondents. 

) 	

Heard Mr B,Sarma for admisslot 

1PO 	 and perused the contents of the 

Dated 	 application and the reliefs sought 
I  ?pplicatiOfl is admitted subject 

P. 	 to determination of limitation at, 
 11 the time of final hearing. Issue 

	

1 	 I 	
notice on the respondents by regis 

tered post. written statemen7> 

within six weeks.. 

• 	 List for writteri$ statement 

and further orders on 21 .11 • 96. 

fO 	
Heard Mr Sarma for the interi 

relief prayere Pendency of this 

application shall not be a bar •fo 

the respondents to restore the 

• 	

. 	

applicant to TCI Grade-Ill and 

	

I 	
grant him consequential benefits 

OJU- as may be admissible as per rules 

i Member 
pg l 

• 	

/. / 	
: 

	

,21.11.9 	None present. 

	

• /'4cc— £LL- 	Q/2 ve_----- 	 Written statement has not been 

III 	 submitted. 

Aon~ov ,vy, 	• 	 List for written statement and 

A 	
further order on 18.12.1996. 

cL 

. 	-/Li4. 	• Aer 

t; d 

• 	 • 	 . 	

• 	\ .' 



O.A. 218 of 1996 
II 

18.12.96 	' 	None present. 

r, 
	

Written statement has not been Subnjtt ed 

List for written statement and 	ther 
orders on 9.1.1997. 

/ 

trd 

ti 

9197 	 None present. Written statjez* 

9 )\./t92i 	c_et,j7 

has not been submitted. 

List for written statement and 

further orders on 11-2-97. 

Merhber 

V 

Qfl/, 	 11.2.97 

PtO 	 . 

vyvt) c 
ic 

'V 
pg 

On the prayer ,  of Mr BK.Sharma, 

learned counsel for the respondits two 

weeks time granted for filing 	*Van 
statement. 	 - 

List on 27.2.97 for written state-

ment and further orders. 

MeLIE 
	

Vice-Chairman 

27 .2.97 	One week time as prayed by Mr B.K. 

Sharma,iearned counsel for the respondents 

is granted as last chance. 

List on 6.3.97 for further orders. 

Membér 	 ViceChairman 

pg 

tiV 



II!':, Ir  O.A.No.218/96 	 9' 	/ 
6.3.97 	Written statement has been filed by ' 

the es5ondents. Mr M. Chanda, learned counse! 
• * 	for the applicant, prays for time to file rejoinder 

We allow one weeks time to file rejoinder. 

Let the case be listed, for hearing 

13.3.97. 

•0 

Merber 	 Vice-Chairmaj 

nkm 
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13-3-97 
	

Mr.M,Chanda counsel for the 
applicant is present. Let this case h 

J - 
	

listed for hearing on 25-4-97. 

" ira 

-. 

25 .4.97 	There Is no representation. Case 

- 	

0 	
is adjourned till 9.6.97., 

• 	
: 	 / 

Member 	 Vice..Chajrman 
* 	i 	_-Ct 	, 	

• 0 
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O.h218/96 

	

27-1.097 	On the prayer of 1erned..cLnse1 

rS€1Jutta case is adjourned 

l3-ll-9 for hearinge 

I £ erf 	 Vi 

rk ca 	f1a 

	

5-1-98 	Case it adjourned till 4-5-98. 

- 

	

	 MeMber 	 Vice-Chairman 

lm 
I 

4.5.98 	Heard the learned counsel for the 

; 	
parties. Hearing concluded.. Judgment 
delivered in open court, kept in 
separate sheets. The application is 

/ 	 disposed of. No. o,rder as to costs.. 

iSS?2 	 Mer 	. 	 Vic an, 

nkm 
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CENTRAL ADIIINISTRATIVE TRIBUNAL 	 10 
GUWAHAII 	BENCH 	:: 	GUWAHATI-5. 

O.A. 	 of 1996 

LA, NO. 

DATE OF DECISION 4.5.1998 

Shri  (PETITIONER(S) 

Mr N. Chanda 	 ADJOCATE FOR THE 
PETITIONER 	(s) 

VERSUS 

Unionoflndjaandothers 	 RESPONDENT 	(s) 

1 

Mr B.K. Sharm, Railway Counsel 	 ADJOCATE FOR THE 
RESPONDENT 	(s) 

HE HON'BLE 	MR JUSTICE D.N. 	BARUAH, 	VICE-CHAIRMAN 

THE HON.'BLE 	MR G.L. SANGLYINE, 	ADMINISTRATIVE MEMBER 

1 	Whether Reporters of local papers may be allowed to 
see the Judgment ? 
To be referred to the Reporter or not ? 

Whether their Lordships uish to see the fair copy of 
the judgment ? 

Whether the Judgment is to be circulated to the other 
Benches ? 

Judgment delivered by Hon'ble 	Vice-Chairman 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.218 of 1996 

Date of decision: This the 4th day of May 1998 

The Hon'ble Mr Justice D.N. Baruah, Vice-Chairman 

The Hon'ble Mr G.L. Sanglyine, Administrative Member 

Shri B.K. Prasad Gupta, 
WTM/l/TSK, 
N.F. Railway, Tinsukia 	 Applicant 

By Advocate Mr N. Chanda. 

-V 5 - 

The Union of India, through the 
General Manager, 
N.F. Railway, Maligaon. 
The Chief Signal & 
Telecommunication Engineer, 
N.F. Railway, Maligaon. 
The Chief Personnel Officer, 
N.F. Railway, Maligaon. 
The Divisional Railway Manager(F), 
N.F. Railway, Tinsukia. 
The Divisional Signal Telecommunication 
Service, 
N.F. Railway, Tinsukia. 	 ......Respondents 

By Advocate Mr B.K. Sharma, Railway Counsel. 

ORDER 

BARUAH.J. (V.C.) 

This application has been filed by the applicant 

seeking certain directions. 

2. 	Facts for the purpose of disposal of this 

application are 

At the material time the applicant was working 

as Wireless Telecom Maintainer (WTM for short) Grade 

1L By Annexure III order dated 17.10.1989 he was 

promoted to the post of Telecom Inspector Grade III and 



tr~ 
1. 
 i 

: 2 : 

as per the said order of promotion he joined at Mariani 

in that post. After joining at Mariani the applicant 

still continued to occupy the Quarter at Tinsukia. 

Accordingly a memorandum dated 25.9.1990 was issued to 

the applicant to show cause why action should not be 

taken against him. The applicant submitted his 

explanation to the aforesaid memorandum. However, the 

authority was not satisfied with the explanation given 

by the applicant. Accordingly by Annexure XI Order dated 

31.12.1990 he was reverted to the post of WTM: Grade i 

in the scale of pay, of Rs.1320-2040 for a period of 

three months with non-cumulative effect. As per the 

said Annexure XI order after expiry of the period of 

three months the applicant ought to have been promoted 

to the post of Telecom Inspector .Grade III. However, 

this was not done. Thereafter, there were certain 

communication between the Divisional Railway Manager(P) 

and the N.F. Railway, Headquarter. The applicant also 

prayed that he ought to be promoted to the original 

post of Telecom Inspector Grade III at Tinsukia as and 

when such post would fell vacant. However, in his 

request he made it clear that if that was not possible 

he should be immediately promoted to the post of 

Telecom Inspector Grade III. This was, however, not 

done. Hence the present application. 

3, 	We have heard 1'1r M. Chanda, learned counsel for 

the applicant and Mr B.K. Sharma, learned Railway 

Counsel. Mr Chanda submits that as per -Annexure XI 

order dated 31.12.1990 the authority was bound to 

promote the applicant after March 1991. According to Mr 

Chanda this promotion was denied arbitrarily and 

illegally. Mr B.K. Sharma, however, submits that 

because....... 

oli 

ir- 



: 3 : 

because of the option given by the applicant the matter 

got delayed. Mr Sharma further submits that the matter 

is now pending in the Headquarter. However, nothing has 

been done. 

On hearing the learned counsel for the parties 

it is now to be seen whether the applicant was entitled 

to get his original post of promotion after the expiry 

of the period mentioned in the Annexure XI order dated 

31.12.1990. Annexure XI order is very clear that the 

applicant was reverted to the post of WTM for a period 

of three months with non cumulative effect. Therefàre, 

in all fairness the authority ought to have promoted 

the applicant immediately after 

denial 	of 	such 	promotion, 	in 	our 	opinion, 	is 

unreasonable and arbitrary. 

In view of the above we dispose of this 

application with direction to the respondents to 

promote the applicant to the post of, Telecom Inspector 

Grade III in terms of the Annexure XI order dated 

I 

C 

31.12.1990, i.e. from 1.4.1991 and he shall get all the 

consequential benefits including his entitlement to be 

considered. for promotion to the next higher grade. 
i 

6. 	The application is accordingly disposed of. 

However, considering the facts and circumstances of the 

case we make, no order as to costs. 

• 	 • 

G. L. SANGLYIE ) 	 ( D. N. BARUAH 
MEMBER (A).// 	 VICE-CHAIRMAN 

nkm 
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IN THE, CTRL ILMINISTRAVE TRIBUN?L. GUWA1ATI MCH,, 

O.P. No. 218 of 1996. 

8ri 3.K.c:1ipta. 

Versu 5- 

Union of India. 

LIST OF DATES. 

Si .No. Pare. 	Date. 	Perti2laES. 	 Annexureo 

3 	 L 	 5 

6.2. 	1966. That the applic&nt WBE 

ini .tLallY sppointed in the 

N.P.Rly. as Wireless 

Telecom Mainteler Grade-Ill 

in the year 1966. 

iM 

6.4, 24. 3.88. The appiic&t declared 

selected in the post of 

Telecom Inspector Grade 

III ')d pzomted in the 

said grade d posted as 

TCI Gr. III at Rgia but 

the said promotion could 

not avail by the appiict 

as he was not spared to 

j oin in the promotion a. 

pOst in terms of order 

dated 24.3.88. 

nneare 
II. 

/ 

I 
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12 3 4 5 

6.5, 17.10.89. That the applicant promoted kmeure 

and posted to the post of 	III. 

TCI Cr. III at Mriani vide 

order dated 17.10.89. 

6.6., 17.8.90. 	After joining on 3.6.12.89 in 

6.7e 	 the promotional post in 

Nariani the applicant was placed nneures,- 
IV. V, 

on xzpftx  suspension with effect 	VI, VII. 

from 17.8.90 ODrunauthorised 

retention of Rly. Or. in the 

old station at 1Lnsukia and a 

departhi&Itel proceeding was 

initiated against the applicant. 

6 11 8, 	22.10.90. 	the applicant subnitted an 	2nnexure 

6190 17.12.90. appeal for recation of 	
IX 

suspension order, the enquiry 

Officer also autnitted his 

rort bebre the disciplinary 

authority with 44 findings on 

17.12.90 holding that the charges 

are established end further 

recommen ded to con aider the 

appeal of the app1icnt dated 

22.10.90 to allow the applicant 

to join his fr, ner post at 

Tin su1. a. 



a3 	00 

L 2. 	3 0 	 4.  

6.10. 17.12.90. The suspension order against 	Mneire 

the applicant was revoked. 	X 

6.11. 	31.12.90. 	The discLplinaxy authority 

imposed punishment of reversion 

from the post of TCI Gr. III 

to the pOet of W24 Gr. I. for 

a period of 3 (three) months 

with non-cumulative a effect, 

km exure — 

XI. 

	

61 2. 21. 2.90. 	The applicant after imposition Annemre — 

4 penalty vide order dated 	XII. 

31.12.90 allowed to join at 

Tinsukia in the reverted post 

of WTN Gr. I. 

	

6.13. 29.5.91. 	The applicant has suitted 
	

nnexure — 

an appeal before the ttvisional XIII. 

Siginial & Teleconununi cation 

in eer, N. F. Ri y., Tin suki a 

on 29.5.91, requesting to 

arrange his posting on promotion 

as TCI Gr. III at Tinsukia, 

6.15. 2.2.95. 	The applicant eatmitted anothernnexire- 

appeal for con si deration of the 	XV 

4 	 promotion and restoration to 

his post. 



44 

- 

4. 	 5. 

6.16. 	22. 2.96. 	The applicant suthtLtted another 

rresentation praying for 

restoration of his pzomotion. 

Be it stated that in the 

mean while many of his uniors 

are further promoted to the 

post of TCI Cr. II. 

Ann 3c. XVI. 

	

6.17. 7.2.96. 	The Geieral Manager (P) N&igaon 2'nnX. XVII. 

on 7.2.96 a& writtento the 

Division a3. Riy. Nan ager, 

Tin sukia stating that the 

restoration of the post of the 

applicant shall have to be done 

by the divisional authority. 

	

6.18. 29.3.96. 	The flLvisioflal Rly.  .Manager() 	nnx.XVXII. 

Tinsukia in reply to the dated 

7. 2.96 vide his letter dated 

29.3.96 stated that applic&t 

may now be restored as TCI GIII 

in the scale of Rs. 1.400/.. to 

• 20 300/.. if the post which has 

been allotted to Tinsukia Division 

i a order to be ope1rat 	by cbw- 

grading bE or one additional post 

of TCI Cr. III be atlottedto 

acommodate the applicant an d 

sought appovel for restoration 

from competet authority. 



'4 

	

-5 	- 

	

3.. 	2. 	3. 	 4 	 5, 

	

6.19, 12.4.96. 	That the DLvisional Rly. Miager 

Tinsukja on 12.4.96 has writti 

to the Gefleral Mauager (?) 

Ma1igari regarding restoration 

of the applicant as LCI. Gr,III 

in the scale of Rs. 1400/- to 

2300/-. The I), R,M. (P) Tinsukja 

	

• 	* 	 also observed in paragraph IX 
n 

the s-en-d letter that the 

app1ic6rt eoul proforma fixation 

of incraeital befit exct 

the period from 1.1.91 to 31.3.91 

subject to the omdition if his 

restoration as TCI Gr. III in the 

scale of Rs. 1400/- to 2300/-. 

recommetded vide office letter 

date 29. 3.96 is appxoved by the 

comptet authority at Headqaartet. 

8UBMI S!_ION. 

That the punishmEnt imposed upon the applicant 
Y14A4) 	 qVV 

vide order dated 31.12.90 he was reverted only a period 

of 3 months that is with effect from 1.1.91 to 31.3.91 

and the....,... 



4 ,  
A 

-6 	do 

and the said punishment Was completed long back on 

31st March, 1991 as the effect of punishment order 

is non-o.imuiative the applicant is entitled to be 

restored to the post of TCI Gr. III in the scale of 

Rs. 1400/.. to 2300/- with effect frm 1.4.91 the 

benefit of restoration has been wilfully denied to the 

applicant although the corespondsnces of Rly.  authorites 

3.etter dated 7.2.96, 29.3.96, 1 2.4.96 strongly supported 

the case of the applicant. But even then the benefit 

of restoration is denied 	2he applicant is entitled 

to restoration with effect from 1.4.91 with all 

increnental and monetazy benefit. 
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IN THE 99911T Pf A0i9INISTRiTi VE TRIBUNAL GUWAHPTI BENCH 

application Unoer Section 19 if the Administrative 
c7 	1' 	 LLbwiiAct 1985. 	* 

• 	 r 

O.A.No. 	'/96 

.1 	•. 	- 	 Sri 8.K.P. Gupta, 

• 	 V9. 

= 	 Union of In.a & others. 

p•_c__ 
Si. 	Anflexure 	Particulars 	 Page Nps. 
No. 

• 	 Application 	 I to 15 

Verification 	. 	 16 

30 	 I 	 t1emorandum dated 

24.3.85 	 17 to 18 
44 	 II . 	OfficeR Order dated 	 - 

24.3.8 	. 	 . 	19 to 20 

5. 	n. 	111, 1o. E/254/26() Pt .111 

. 	 Office order dated 
dated 17.10.89 	 21 to 24 

V 	Of ice order of 

S 	V 	 .• 	 . . Uauthbrised retention 

V-/ 	
. 	. 	 . . of Qtr. dated 1697090 	25 to 26 

70 	. 	V 	 Suspension Order 	 - 
dated 17.8.90 	 27 

8. 	VI 	 Ofiice order of Enquiry 
dated 5-12-90 	 28 to 29 

90 	 tIll 	Articles of charges 	. 30 to 32 

VIII 	Appeal filed. 
22-10-90 	 33 to 34 

IX 	Enquiry Report 
submitted dated. • 	 17 .12.90 	 • 35 to 36 

	

• 	 . 	evoction of suspension 
X • 	• 	• 	ut*t order 

date-d SA Al AS 	 38 to 39 

	

- . 	 • 21.12.90 

Contd... 
4 



-2- 
• 	 . 

• 	 13. 	I 	 Punishment Order 
D.5ted 31.12.90 	 38to.39 

• 	. 	 14. 	XII 	 Joining order of 
Tinsukia 	 40 

150 	XIII 	Apeal 29-5.9i 	 41 to 42 	- 

XIV 	 Letter dated; 
29..91 	- 
No. E/T.-39/N/U/Pt 
(11)TcI 	 ; 	43 

XV 	 Appeal dated 22.2.96 
advance copy . 	 44 to 48 

-: 	18. 	. XVI 	 Appeal dated2.2.95 	 4 to 50 

• 	XVII 	Letter No. E/234/26() 

.. . 
	

• Pt III 7.2.96 	 51 

XiU 	Løtter of DRM No E/T-39 
- 	 • 

TCI -dated 29.3.96 	52 t0 53 

210 	XIX 	E/T39/1 V(N) TcI RA 

dated 17.4.95 	 • 54 to 55'  

3)S '• 
	

. 
• 	9 - 	 . 	 • 



we 

1. partiulars of the A1ants 

Sri B.K.Prasad Gupta 

\/r1i/1/TSK 

Tinsukia - P.O. Tinsukia. 

NJ. Railway, 

Assail'. 

The applicant is working as WIM/1/ Tinsukia of the 

N.F. Ralway , Tinsukia 

Appli cant. 

2. particulars of the Respondents 

The Union of India 

Through the General fianager, 

N..F. Railway Miigaon, 

)Rsilway, 

2. Chief Signel&Telecommuflicatiofl engineer 

N.F. Railway/flaligaon, Guwahati - 11. 

3. Chief Personnel Officer - 

N.F. Railway Ilaligaon , Guwahati - 11. 

4. Divisional Railway M aflg9r (F) 

N.F. Pailway 	 Tinsukia. 

5, Divisional Signal Telecommunication Service, 

N.F. Railway , Tinsukia. 

.. Respondents. 

3. particulars for Which the application is made 

This application has been made for restoration 

of the 	 Wherein ha 

Was promoted to Id/hI vide FILGS cnter • N/o E /284/ 

159 (jv) pt—fl! the 17-10-89 And poted at f1ariani(11xN) 

But... 



-2- 

But the applicant retain the 	Gt Tinsukia and 

he was placed under suspension by the Divisional signal. 

Telecomunication Engineer/Tinsukia and proceeded with 

OAR. The applicant surrendered his promotion and 

accordingly the applicant 	was reverted LJTM/1 

of 3(threa ) months holding DAR from 1-1-91 to 31-3-81 vide 

DSTE/TSK's L/No.N/ 55/Punishment /pt-11 /1g. dt 31.12.90. 

But on expiry of the term of punishment on 1-4-91 the 

applicant Was not restored to his post on TGI/-III , 

The office of the General Planager () uide 11emo NO. E/254/ 

26/pt-11 dated 7.2.96 has written to the Divisional 

1anager Tinsukia with a copy to 	TE/Tinsukia in regaids  

to he posttng.ofthe applicent on Id/hI at Tinsukia. 

It is also stated that the applicant revereted for a 

period 3 months only . On expiry of 3 months the 

restoration of his post should have been done by the 

Divisional authority. But the arwaplica70, was not 

restored to his promotional post since 1-4-91, But most of 

his Junior was promoted and direct recruitment was also 

made in this period from 1-4-91 hence this application. 

4. 	Limitation 

That the applicant declare that this application is 

made within the prescribed time limit of the administrative 

Tribunal Act 1985. 

51 	Jurisdiction 

That the applicants further declares that the 

cause action of this case has been arisen within the 

jurisdiction of this Hon'ble tribunal. 

6. Facts 



, 	_1_. 
-7 

6. 

6.1. 

6 .2. 

t 

—3- 

Facts of the Case 

4 
That the applicant isa citizen of India and as 

such he is 9flttt1tdt the rights and privileges 

gEantead under the Constitution of India and 

the applicaffl presently serving in the Nd, Railway 

Tins ukia in the 	 of WrIi/Cr-I 

Th at the applicant was appointed in the N.F.. Railway 

in the year 1966 as a LJFM GR-III/Wereless Telecom 

maintainer in the initial appointment he 3 
Di n e d 

 ss o 

Katihar 	 TCl/KIR . The date of joining is 

4-12-.66. That the applicant remained in the same post 

for six (6) years upto February 1972. After that 

he was on Sick leave for three years, but this leave 

was not sanctioned So he Was to stay as laVe 

Without pay from 1972 t0 1975. 

6.3. 	In the year 1975 the applicant was transferred 

to I&.umding as JFI1 Git III and joined Lumding en 

15-2-1975. And on 30-3-1978 the applicant Was 
w 

promoted as STM Cr. - I and posted at Tins ukia and 

accordingly the applicant joined at Tinsukia.em  

The applicaiv) WS Selected as a TCI Cr. III in 

selection of 3O promotional quota on 24.3.88, 

A copy of the selection order is 

enclosed herewtth and marked as 

Annexure- I. 

6.4. That 



k, 
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6.4. 	That the applicant was transf'erred to Rangia in view of 

the above selection held on 24-3-88 as TCI Gr.III-

And accordingly a transfer, posting and promotion o' 

was issued vide No./254/26(ri) Pt III dated 24.3.19869 

But the applicant could not avail the same for want 

of Separing. 

A copy of the said promotion tran'fer or 

po sting order is enclosed herewith and mark 

Anne xure - II 

	

6.5. 	Subsequently 	the app]iant was considered for 

promotion to Id/hi vide CSTP)..lLG's order No. 

E/283/159(N) PT-LV - dated 17 010069 and posted at 

rnarjani. 

A copy of the sKIWk said order is enclosed 

herewith and marked as Annexure - III. 

	

6.6. 	The applicant joined at Ilariani as TCI Gr III in 

pursuence to aforementioned order and retined his 

quarter at Tinsukia. But the respondent the Divisional 

Railway tlan5ger Tiasukia has issued szOor farx notice 

for unauthorisad retention of quarter at the old 

station and proceded under the 0 A R (Discipline and 

Appeal Rules) 

A Copy of the notice issued by ORPI Tinsukia 

is enclosed herewith as Annexure - IV. 

6.7. 
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I 

6.7. 	On 	17.8 .90 the applicant Was place unoer suspension 

vi do Memo no. N/SS/Punishment /PT-II -TB w .e .f. 

17 .0 .90. And appointed a Board of Enquiry by issuing 

charge sheet. And started the proceeding agains the 

applicant. 

A. copy 	of 	the, suspension order along 

with notice of holding Enquiry and 

articles of charges are annexed harewith 

S Anne xur e V , VI & till respe ct i valy. 

	

6.8. 	That 
I during the periods of suspension the. app li cant 

has submitted anappeal o 'the respondent with a 

prayer to revoke his suspension order and also 

request for reversion to his Former post of LJTM/Hs. 

Cr. I at Tinsukia. As the applicant desired to retain 

the Qtr No.L/34 B at Tinsukia on the eiicationolground 

of his children till the evailability of post of Id/HI 

at Tinsukia. 

A copy of the appeal dated 22 .10.90 is 

enclosed herewith and marked as Annexure-

I". 

1 

	

6.9. 	The Enquiry officer on 17 .12.90 	E''y has submitted 
Q1&kO1l 

its report before the 0isciplinry,iwi.th its finding 
It- 

that the charges of Articles 1, II and III are aetab-

lished. The Enquiry officer also made a recomendation 

to consider the appeal of the applicant dated 22-10-90 

to allow the applicant t0 join his former post LJIM Cr-

I at Tinsukia, 

A COPY .... 



a 

1 
A copy of the Enquiry Report is enclosed 

herewith and marked as Annexure - IX. 

	

6.10. 	Tt on 	 vice letter No.N/55/ 

Funsiment/Pt-11/TS has 	ve 	the suspension 

order of the applicant w.e.f. 17.12,90 

the copy of the letter also ôomnunicate to the 

appiicaiii. 

A copy of the regocation order is 

enclosed herewithas Annexure -X. 

	

6.11. 	That the Disciplinary authority has issued notice 

in.forming'appiicant vide No. N-55 /Punishment/PT-11/ 

TS dated 31 .12.90 that the explanation in regard to 

the Memo No. N-/55/Punishment /?T11/TS 25.9.90 is 

not satisThctory hence the following punishment 

o±der, is passed - 

fl 	Qied 

hri B.K. Prasad Gupta, TCl/Gr-III/ 

MXN seaRe Rs. 1400/- 2300/ (RP ). is reverted 

to WTN/Gr-I In scale of As. 1320-2040 / (R P) for 

thea months with noi - cumuttive effectt 1  

A copy of the said order is e ciosed 

herewith and marked asAnnexure XI. 

6.12. Tht.... 
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6.12. 	Thçt on 21+2+90 th applicant was allowed to join 

at .Tinsukia as WTM/Gr-1 in the exising vacaicy 

subject to the DAR proceeding. 

A copy of the aid order allowing 

tne applicant to join as enclosed 

herewith as Annexure XII. 

6.13. 	That the applicahtx has submitted an appeal before 

the. Divisional Signel & Telecommunication Engineer 

• 

	

	 N.F. Railway/.Tjnsukia on 29.5.91. Stating all the 

facts and also requested the respondents to mrrange 

• 	of his posting of promotion asTOl-/Ill at Tinsukia. 

• 	
A copy of the said appeal is enclosed 

• 	 . 	
. 	herewith as Annexure XIII. 

6.14. 	That the qpc 	the applicant has forwarded 

by the Divisional Railway Na 	Tinsuki 

to the CSTE(P) Maligaon for necessary action. 

• 	• 	• 	The copy of the said forwarding 

letter is enclosed herewith and 

m?rked as Arnexure - XIV. 

'.6.15. 	•• Thai or.2.2.95 the applicant has submitted an 

appeal to the DSTE/Tinsukia thro,gh proper chennel 

and the DSTE/Tinsukia has forwarded the sme b 

• 	. 	 the Chief 5ignel Telecommunication itigi:eer iialigaon 

for consideration of his promqtion and restoration 

to his post.But the resondent did not consider the 

appeal of the applicant. 

Contd... 
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A copy of the appeal is enclosed 

herewith and marked as Annexure XV. 

That Most surprisingly offereXPitati0fl of 

panishment period on 1.4.91 the applicant was not 

restored to promotión was TCl/III But on the 

other hand most of his juniors has been promoted. 

The applicant on 22.2.96 has submitted another 

appeal in reference to his previous wtWo appeals. 

In the said appeal it was prayed• that the punish-

ment period was pxpired on 1-4-91 and he should 

be restored his promotion. However theydid not 

take any. initiative to dispose off the appeal of 

the applicant. 

6.16. 

A copy of the said appeal is enclo-

sed herewith nd mark. as Annexure- 

XVI. 

6.17 	That the office of the General Manager (P)on 

7.2.1996 vide ''emo 1Io.E/254/26/4/PT.III has written 

to the Divisional Raily manager Tinsukia with 

a copy to Divisiónal signal Teleco!!jrnunic.otiofl 

ngin2er Tinsukia stating that the restoration of 

post of the ppiicaD shall have to done by 

the ivisional authority and also stated in his 

letter that it was not understood for such 

• - correspondance. 

The copy bf tie said letter is enclos-

ed herewith as Annexure - XVII. 

C l7 



- 6.18. Th.t the Divisional Riiway manager (P) N. . Railway 

Tinsukia vide letter f o.E/T_39/T(N)TCI in replying to 

the letter of G eneral r'ianager (P) the 7.2.96 (Annexure- 

stated tht the applicnt may now be restored 

.as'TCl/lli in the scale of 1400 to 2300/- if the post 

JE/Tele /11 which has been alloted to the Tjngukia 

Division is ordered to be operating by down grading or 

one aEiditional post of TCl/111 alloted under the 

DSE/TK to qccom6dated the applicant. And also 

request the authority to obtain apprçvai for restoration 

of his post. The necessary comments of the said. Letter 

is quoted'below 

"quote 

(2) 

2. Regarding filling up the post of TCl/III 

no intent was placed with Hqurs. from tkis end for O 

candidates. But it has now been reflected in your letter 

xø that the then DSTE/TSIC p]ea 	indent for O 

candidates wtth Hqurs. Telephonically, though the res-

toration I SViri B.K. P. Gupta, was jue as TCl/III. 

3. Shri B.K. P. Gupta may now be restord as 

TCl/III in scale of, Aá. 1400 to300 if the post of 

J.E. /Tele/11 which has been alloted this Division is 

•rod to be operated by down grading orone addition-

al post of TCl/III alloted under DSTE/TSI4 to accomo-

date 3hri B.K.P. Gupta" 

UnDCte. 
4. 

A copy of the said letter is enclosed 
herewitn and mark. as Annexure XVIII. 
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• 	6.19. 	That the Divisional Railway Manager Tinsukia on 

17.4.96 vide memo No. E/T-39/1/V(N)T 1CI haswriten 

to the GM(P) MLG.N.F. Rail1ay .i regarding posting 

of the aDplicant as TCl/III in the scale of Rs. 

1400 to 2300 PM of Tjnsukja . The letter also 

• 

	

	 contains the observejnd comments on the appeal of 

the tiis applicant. and. the clause IX of the said 

- letter which is : 	, explana 	is read as 

follows  

"Qte 

- . 	. 	 "He will get proprma fixation of incremental 

benefit except the period from 1-1-91 to 31.3.91 

sto the condition if his restoration as TOI/ 

III at the scale its.  1400 to 2300/- as recojnened 

vide this office letter of vide No dated 29.3.96. is 
• 	

appeeed by the cometant authority at -Tqurs" 

	

S 	. 	. 	. 	
unquote. 

he copy of the said ltter is enclosed here-

with and marked as Annexure XIX. 

	

6.20. 	•Th9t the 	p±i applicant isdeprving of his Legiti- 

ma€e right-for onideration of his promQtion whwccs 

• • 

	

	irrentby by him at the time of revrsion. And it 

ils to be stated tha.t on to expiry of the punishment 
• 

	

	 . - period on 1-4-91. he was not cdnsidered for prootion 

as TCl/III. However his junioimost person has been 

promoted. 

'I 
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promoted , without restoration of his post, which 

is :  the authe'jy required to done on expiration of 

his punishment, and ias: thereby the applicant is 
Lk'tt 

subjcted to victimise and , un due finanial loss 

due t0 the mistake committed by the then Divisional 

Rai iway 1an ger Tinsukia and Divisional Signedi 

Telecommunication Engiear Tensukia respectively. 

6.21. 	That the applicant has submitted his last 

• 	: 	, appeal on 18th August, 1996 abftZR after' failing 

to gt proper response of his previous two appwaR 

• 

	

	 appeals dated 2-5-89 and, 29.5 .91. Ad its: is 

stated that the commenti and observation of his 

• 

	

	appeals forwarded by the Divisional fanager.  

Tinsukia on 17.9.96. Vide Annexure XIX with a 

comment to consider his restoration Since 1L4_91 wjtt 

all necessary benefits of pay and allounces but the 

General 11anger (p) Maligaon keeps silent over the 

issue of the applit 	fiing no a1terntive the 

applicant shall have to app; before this Tribunal 

for approprist remedy. 

A copy of the said appeal is enclosed 

herewith and marked as Annexure XX. 

6.22. 	That it is to be 	mentioned that on 2-2-95 the 

applicant while submitting his application to the 

DSTE/ Tinsukia, It is Wag mentioned that a postç 
(L-Ie ekt- 	SU.CL O 

'ipromotion of Sri J. Saikia TCl/Gr III with a 

posting order at Dibrugarh and the said post 

was 6000 
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was filled by Sri A.Ka DâS DR ITCh III • But the 

the applkcant was not considered. lt.is  to be 

stated that the respondent could haue considered the 

applicant on that pot . But that was not done. 

6.23.That there is. no other alternative remdy except 

appearing this Hon'ble Tribunal for protection of the 

rghts and interest and promot&s of the applicant and 

this is a fit gcass where this Hon'ble's Tribunal 

be pleased t.interfere declaring that the applicant 

is entitled to get restoration of his due promotion 

since 1-4-91 i .e. on expiration of the punishmant.V' 
Q 	 ' 

_respondents. to r'tore. the promotion with all necessary 

financial and other service benefit since 1-4-91. 

6 .. That this appli cation is made bonafide. and in the 

interest of justice. 	 V 	 - 

7. 	R.UEFS 5OLHT FOR:: 

In the facts and circumstances kaik stated above the 

applicant prayad for the following relief 

That the Hon'ble Tribunal be pleased to direct the 

respondent to restore the promotion. of the • 

applicant for which it was consi dared vi1e order 

NO. - E/283/159(11) Pt 	dated 17 .10.89. 

That the H 0n'ble Tribunal Oij pleased to direct the 

• . 	respondent the present applic ii I) is ntit led. to 

resoration of his promotion sinca 1-4-91 with all 

V 	 the •.. 
I- 
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the financial necessary bent fit, in terms of the order 

No. E/24 /16(N) pt. III 	til3tbd 7.2.1996. and in 

• Rrpsnece to 196eR No. /T_39/1/U (ii) TCI thted 

• 17.4.96.jsSUSd by the respondents. 

That the Hon'blG Tribunal be pleased to' direct the 

respondent to accornodate the applicant by making 

necessary arranginent with all consequintial beriifit. 

And also pleased be directed to clear the incremental 

and other neceSs&rY beni Lit arising out o.f his 

promotion since 1-4-1991.. 

Thatthe, respondent.be.fUrthT be pleased to directed 

not to; promote any other persoflWithOUt accomodting 

the applicant in the post of I C I /Gr-III . And all 

the promotion as direct recruitment in the post 

TCi/ 6 III be rastrinad till the absorption of the 

applicant as TCl/Gr III 

To pass any other order or orders as deemed fit and 

'Proper' underthe facts and circumstances étated above. 

The above relats are prayed on the foliwing amongst 

other — 	 • 

A 0 U N D 

FOR that the applicaflt was deprived from his due 

and legitimate promotion.. 	• • 

For that origonal promotion order of the applicant 

No. /283/159 (N) pt — V dated 17.10.89 still not 

given effect to. 

For that the 	..... 
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For that that the applicant promotion is autbmatically 

due on expiration of punishment period on 1.4.91. 

For that the promotion of the applicant has been 

Wrong].y an intentionally withheld without any reasons 

since1-4-91. 

5 • 	For that no ste pa has been taken by the aut hon ty to 

given the effect of the offiØce order dated.E/2 83/159 

(N) Pt III dated 17.10.89 	In pursuance to office 

order dated E/T-39/V(N) TCI dated 29.3-96. 

For that comments on theappealof the applicant made 

Divisional Railway P1n ager( P) Tinsukia - has not yet 

been considered by the respondent. 

For that the applicant is depriving from his due 

promOtion which Was qiven to him as TCI Amr, Gr III 

since 1-4-91. 

For that the direction be given to the respondent to 

restore the promotion of the ?pps-lnt since 1-4-91 

as TCI Gr III .w4-th all incidential benefits. 

8. 	Interim Reliefs prayed for; 

During the pendency of this application the 

• applicants pray for the following reliefs. 

1. That 



1. 	That the all furtherpromotion of TCl/Gr III 

LiJ direct Recruitment be stayed till disposal of this' 

application of the applicant.' 

20 	That Respondent be directed to make necessary 

arrangrnent to absorb the applicant as TCI /Gff III 

• 	 since 1 	4 - 91.0 

3. 	That Respondent be directed to restore the 

promotion to the applicant With necessary financial 

• ' 	 benefit since 1.4.91.' 

	

9. 	Details of the Remedy Exhousted : 

There is no other rule/law sUø and except filling 

this applicationbafore this Hon'bla Tribunal 

in. That the matter is not pending before any ,court/ 

Tribunal. 	 • ' 

	

11. 	Prticulars of the postal order: 

Postal order No. L t. 

Data of issuB 	, 	 • 	-. 

Issued from 	 • ' 	 - 

payable at 	 • G.P.O. GuWahti. 

	

12. 	I ndaxt of. tiocunients is enc osed 

	

13. 	Encloures , 

• As per index.  

co'it.d.. 

I 
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VERI F[CTION 

I, Sri B.K.P. Gupta son of LaAc 

ged about 49 years Working es Wfl/Gr..- 1 in the offLce of 

Divisional Signal T91ecommunic tLOn Engineer N.F. Railway 

Tinsukia Ascam, Applicait 	in this application and am duly 

verified this application as after going through the appli-

cation to hereby declares that the statements m9de in this 

application are true to my knowledge and belief. 

I have not supressed any materials fact that I sign 

this verification on this the day of is 

1996. 

f3 VJ T hT 

I 

d 
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NORTHEAST 	FRONTIER PAl LW1Y 

liE 	OR AN 0 U (9 

In the selection 	for promotion to the post of Telecommuni- 

cation in respect of 6r 	III 	ins6als Ps. 1400-2300/- (RP) 

against 30 	promotional quota held inSTAT's office on 	13/14.Juna, 

87 	, 24/25th .Octob:r/87 	, 	/8th N0u'87 	and viva-voce on 15-2-88 

the 	following candidates' 	have beenselected for the post of 

TcI/III 	in scale Ps. 1400-2300/- (Rp) 	and their panel position 

shown against each 

SI. 	Name 	 Designation. panel position 

1. Shri I .6. Majumdar 	TCr1/I/flU I 

2, Shri S.N. Sinha, 	 Wr11/I/KiR. II 

3. Shri lid. 	Ayub khan 	TCl/I/KFR. III 

4. Shri 6.K.Prasad Gupta 	TCli/I/TSK IV 

5. Shri 	Dipak os 	(sc) 	TCII/I/L1W V 	( He will be 

promoted 	on 
completion of 
of 2 years ser- 
vices 	as Tf1C/I/). 

The result has been approved by C$E on 16.3.86. The result 

is provisional subject to finalisation of supreme court's decision 

Sd/- I 113gible, 

forC S T E (P) flIc, 

NO. E/254/26(N) Pt..III . 

Copy forwqrded for information and necessary action tp : 

1 1  ORII(P) KIR, APDD, LuG, TSK. 

2. DSTE 	: do. 

DSTE/ul1J/rnali9aon. 

4. DSTE/TW/lieligaon. 

:: ::::: * 

* 	
ccs.... 
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ontd. Annexure - 1 

7. ccs/G/ilaligaon ( in quaduplicate) for publication in the 

n 9xt i ssues of fort ni ght ly Ga zet te. 

B. AHC(Translation ) Maligaon. He is requested to get the 

above result be translated in Hiridi version. 

sd/- I ilegible, 

for C.S. I.E. (P) NIC 

fr/V 
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Annexure - II 

- 	 N.F. RAILWAY. 
OFFICE OR1JR 

J 

The following transfer posting and promotion ord rs 

are issued to take immediate effect :- 

1. 	SriI.B. Majumder, TI4C/I/PIW ialigaon under DT/r'iW in 

scale R. 1320-2040/-- (RP )on being declared approved as 

TC1/III in scale Rs.1400-2300/- is promoted and.posted as 

T.iI/III/MW/Lumding under DTE/MW/Maliaor. 

2.' 	'Shri S.N. Sinha, WTM/I/KIR in scale Rs.1320-2040/. 

(H:?) under DSTE/IUR on being decicred approved as TCl/ 

Ill/in scale ,Rs. 1 400-2300/- is promoted and posted as 

TCl/III/NB under DSTE/APDJ. 

Nd Ay.ub Khan, TCM/I/KIR under DSTE/KIR in scale 

ts '1320-2040/- (RP) on being delared approved is promoted 

and posted as TCl/III/KIR in scale Rs.1400-2300(RP) 

under DSTE/KIR. 

Shri B.<. Prasad Gupta,TCM/I/TSK in scale s.  120-2040 

(RP) under DSTE/TSK is promoted and posted as TCl/IIL/RiJY 

under DSTE/APDJ against an existing vacancy. 

Shri K.K. Chanda ,TCl/II/WfIG in scale Rs.1600-

2660/- (RP) is transferred and posted as TCl/II/I un er 

DSTE/TW/I'aiigaon, in his same pay and scale against an 

exist'.ng vacancyfor a period of six months 'after which 

he will be posted under DST/W/Ma ligaon. 

Snri B.K. Kar, CTCl/G in scale Rs.2375_3500/ 

who was transferred un er DSTE /TWs vide truis of fic 

No. E/254/26(N) Pt.VI dt. 16.12.87 in this arne pay a. 

scale may be treated as cancelled and retained at Ii 

as CTCI under DST/IiG. 
C ontd... 
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Contd. Annex. II 

This issues with tae Lapproval of and D y. 
DSTE/X.Te1e. 

Sal- Illegible, 

• 	 for C-ItF SIGNAL & TZLE COifr. &•R 
- 

NO. /254/26() Pt. III 	 bated 24-3-198. 

Uoy foarded f of inforation nd ncessry 

action to - 

DFth/P/KIR,APDJ,ING & TSK. 

DSTE/I1iG,Ti(,A2DJ & KI 

• 	. FA& CAO / Maligaon. 

40 LAO/19G, TSK,APDJ, KIR, 

.DSTE/14N. 

DST/TnI/Iiialigaon. 

usTE/ca/ BNGN. 

for C.T..(P) /MIG. 

010 
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Aniiexure- III 

ORTHiAST Fr0NTiR RAILJAY 
GF4PI.012 ORDER  

The following transfer, posting and promotions orders 

are issued to ake immediate effect :- 

Shri S.L Chanda,TCl/II/iW/KIR on being found sitable 

and approved ai TCl/I in scale Rs.2000-320/- is here-

by temporarily promoted and posted as TCl/I/MW/SLUJ 

under DST/NW/14aligaon a.ainst an existing vacancy. 

Sri 	Sarkar, TI/II/MLG en being found suitable 

and :, 

	

	approved as TCl/I in scale tts.2000-3200/- is h;reby 

oorariiy prompted and postd s iI/I/Auto / 

Nali aon under DSTE/L16IG against an existing vacancy. 

hri 3.N. aul, TCl/II/Li'IG on being found suitable and 

approved as TCl/I in scale Rs.2000-3200/- is hereby 

temporarily promoted and posted as TI/I/LiG under 

DSTE/LN aainst an existing vacancy. 

4,. 	Shri i. Nag, TC1/II/NW/Maligaon on be:ng found 

s:itable and approved as TCl/I in scale Rs. 2000-

3200/- is hereby temporarily promoted and posted as 

TCl/I/MW/Maligon under DSTi/MW/ali aon against tn 

existing vacancy. 

hri 	Chanda, TCl/II/Ti/iA1G on being found suitable 

and approved as TCl/L in scale Rs. 3200/- is hereby 

temporarily promoted and posted as TCl/I/LMG /under 

DSTE/IMI /4IG against an existing vacancy. 

hri A.K. Chakraborty, TCl/BG/C0N/GY under Dy CST/BG/ 

CON on being found sutable and appr ved as TCl/I in 

scale Field /Maiiaon under DST/i4/iaiigaon against 

an existing vacancy. 

Shri 

IM 
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Cntd. Annex. III 

7. 	Shri C.R. Das Gupta TCl/II/KIR, on eing found suitable a 

and approbed as TCl/I in scale Rs. 2000-3200/— is 

hereby temporarily promoted and posted as TC -/I/GMY under 

DTE/LMC against an existing vacancy. 

Sri S.K. Bose, TCl/II now On deputation with GM/Metro 

Rly/ Calcutta on being found suitable an 3. approved as 

TCl/I in scale Rs. 2000-3200/— is hreby temporarily 

promoted and posted as Field Controller in CSTE's office 

under CSTE/Mali aon. 

hri A.C. Moni (Sc), TCl/II/MW/Mali'aon on beingfound 

suitable and approved as TC 1/I in Scale Rs. 2000-3200/-

is promoted and posted as TCl/I/CON under Dy CSTE/BG/ 

CON vice vacancy of Sri Chakraborty Item No. 6 above 

hri K. teori (ST), TCl/II/DBRT nn being found suitable 

and approved as TCl/I in scale Rs. 200-3200/ 

hereby temporarily promoted and posted as TCl/I/ACSR/ 

RPAN under DST/APDJ against an existing vacancy. 

hri r3. Fia jumder, TCl/I/ACSR/N3Q under DSTE/APDJ is 

transferred and posted as TCl/I/BNGN under DT/CTC/ 

BNGN in his same pay and scale vice Stiri B.C. Roy 

transferred. 

Shri S. Kurnar, TCl/II/DN under DSTE/TSK is transferred 

and posted as TCl/IIDBRT uner DSTE/TSK in his ame pay 

and scale vice Shri Deori Sr. NO. 10 promoted and 

transfe rred. 

13 . hri.... 
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•13. 	hri 13.K.i. Gupta, TCM/Gr.I on being aporovd a 

TCl/III is herby promoted as TCl/'III in,sçaie 
ri 

Rs. 1400-2300/_ and posted as TCl/III /iXiJ against 

and existing vccincy. 

	

14. 	hri Ananta Lal hakrabor,ty, TCl/II/i1/SGUJ is 

transfer' ed ad posted asTCl/II/KI/uflr MV1/Fi 

under DSTE in his same pay & scale vice 6hri S.ii. 

- 	handa,. Iem b. 1 transferred on promotion. 

	

i. 	Shrj P.K. Roy, TCl/III/iW/1.i2i onbe.ng  found suitable 

iprorroted as TI/II/i"iW/Lab /i'ialiaon in scaie 

s. 1600-2600/-. under DST/MW/aiigaon. 

nri Si Guia Roy, TJI/III/PIW Lab; on being-found 

suitable, in promoted and posted as TCl/II IAW Lab: 

i4aliaon in scale "s. 1600-2660/ under 

iiW/i'iali aon aainst an existing vacaicy. 

nri S. CIatterjee, TCl/III/i'JBG .xchange on being 

• 	found .s.ui able is promoted and posted as TCl/II/ 

• 	' 	 NBQ under DSTE/CrC/BGN. 

•11,P, ,- 	 Notei) This issues with the approval of CST. 

) promotion of the aove TCl/I'& TCl/II is 

	

/ 	
/, 

(S 	

'••-• 	subjot to condition that there is no SP.c/ 

- 	Vig/ DAR Case pend g against them and 

	

7 	 5 	 there is punishment effect s a bar age- 

Inst their promotion. Th Controlling 

Officers should chekup the 'same before 

	

• 	 effecting their promotion orders. 

iii) The above p±'omotions are provisional and 

- 	- 	 temporry suject to the final disposal of 
' 

	

	
the Writ petition by the Supreme Court. 

- Sd/- Il1egile, 

' 	for CiIF SI!AL & '2EL. COi'ir. 	iR(P)/MtJ. 

-, 	 Contd.,. 	- 	
A 
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• 	 No. E/283/159 (N) Pt. IV. • 	Maiiaon,datéd the (7 	101989) 

opy to 1) G1 (Ietro Rly.) /Caicutta, 33/A, ehowrighee R,ad, 

Cai-71. 	 . 

Dy CSTE/Te1e/Lia1i aon. 	
• 

Dy CSTE/BG/CON'Maiiaon. • ID 

• 	4 ) DRXI (p)/KIR APIDJ, LUFiG & 

DSTE/iIRAPDJ, 1J'IG & TSK. 

DAO/ItIR,APDJ  LMG & TSK, 	- 

• 	• 7) DSTE/CTC/BfTGI' • 	 * 

• 	• 	 3) DSTE/ MW/1a1igaon 	 • 	• 	S  

• 	9)DSTE/T1W/M1igaon. 

• 	 I 	 • 	 • 	 • 	 S 	 • 	
• 

• • 	 •. 	• 	 sd/— Illegible, 

	

• • 	• 	 • for Ci-iIiiF SIGNAL & TELZ COM . EL4GN2R(P) 

• 	 S. 	 • 	 /MLG. 	 * 
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Annexure- I i 

NJ RAILWAY 	OFFICE OF THE 
DRtI(s &T) 19K 

No.N/2/1/5/pt.IV/TSK 	 Date: 1/07/90 

To 
Shri R.Prasad , SI/I/IIXN. 	- 
ShriB.K. P. Gupta, TCl/III/(IXN 
Shri D.C. Biswas, EStI/II/PIXN under SI/1XN 
Shri NarayanKar, UI/Ill/IS K under TCj.frSK 
Shri Sudhangshu Oey, Lt1/II/T9K under TCl/TSK 

Sub:. Unaüthorised ratention of QUarter 

at Old Sttion by S & T. Staff : 

Ref : 38thDjujgjonal PNII of NFRIIU/TSK 

Division: 

It Was discussed in detailsin the meeting regarding 

rtention of Quarters unauthorisedly by the S & •T staff 

at 19K Division. From record it is obsrvad.that following 

S & T saff are occupying quarter unauthorisedly at thier 

previous place of posting and it is dedded in the meeting 

that such de f'aulters are to be suspended with immedi £te 

effect if they do not vacate their quarter ithdiately and 

thise who are under order, of transfer to their previous place 

will not be allowed to carry out their transfer order till such 

time the said quartrs are vacated. 

Accordingly following actiOn has been taken from this 

and in dicated against each staff. 

Si. Name & Desig Q. No, Retained Unauthorising 	Suspended 
No. 	 unauthorisedi.y• isti0n Date 	w.e.f. 

of joining 

1.Sri R.prasad, 18/A, Typa-Il 	15.10.87 	After handing 
at 19K 	- 	 tUer the change 

of SI/IIXN to 
Sri V.P. Ilistry, 
SI/I. 	- 

Sri. D.C. Biswas,15/A, Type -II 	10.7.87 	W.e.f. 16.8.9 
ES(I/II/1XN 	at TSK 

Sri Nrayan Kr, 89/C ,Type-I 	101.88 	U.e.f. 1.9.90 
L1I/Gr.IIi/ISK 	at IIXN 	. 	 (Already noticed • 	 - 	

served earlier 
• 	 . 	 . 	. 	 to vacate) 
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Cont d. Anne x.IV. 

Sri Sudhangshu Dey, 	S/5(K) 	1.11.88 . w.e.f, 16.8.90 

Lf1/G.1I/TSK 	 at NXN 

Sri B.K.P. Gupta 	L/34(8) 	21.12.89 	w.e.f, 16.8.90 

TcI/III/IXN 	 at TSK 

It is also observed that, the above staff also did not 

obtatfl any permission to retai-n their. Q uater at Old station 

from the competent authority t .e. ORII/ISK as per ext ant rules,. 

All the above gteff are advised once again to u3cate 

their Quater immediately to avoid OAR actions. 

• 	 •. 	please tre&t this as Urgent. 

Copy to : OR11/TSK, SllmxN & 19K, 	sd/-.l 1lgible, 
16.7.90 

TCl/TSK ' 	 • 	 ( A. S arkar ) 

OSTE/ISK 

( $ .' SARKAR) • 	 • 
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Annexure - V. 

ORDERS OF SUSPENSION fjj'& 

( DISCIPLINE AND APPEAL) RULES 

ent /pt.II/TB 	Date : 17/08/90 

: N.E. Railway 

DR11 (S & 1) TSK's Office 

Whereas a disciplinary proceeding : Whereas a case against 

2 gainst Shri BaK.P. Gupt, 	• 0 	 'Shri 

' (oesigof the Ply servant. 
(Name.& DeSig. of the Ply 

in respect of a crlm3.nal 
Servant) is contemplated/ .  

pending. 	 offence is under'inuesti- 

gatian/inquiry Trial. 
N 0 u, therefore, the undersigned ( the 8uthority 

competent to lace the Ry servant under suspension in term 

of the adhedule... 	appeared to RS(t 	A). /Rules, 1968, in 

exercise ofthe, pOWTS conferred by the rule 4 provision 

to rule 5(1) of the RS (o & A) Rules , 1968 hereby plac9 

t.hb said Sri 8.K.P. Gupta.,TC,I/Gr.III/(b1XN under suspension 

w.e.f. 17.8.90. 

It is further ordered that during this order shall remain 

inf ormce , the said Shri B.K. P upta TCl/Gr.III/IIXN shall 

not leue the Hqrs. Without obtaining the previous of the 

competent authity. 

Sd/-  

( ASarkar), 

DsTE'/rs< 

Signature. ( Name) , Designation 

of the Supending authority. 

cl B.K.P. Gupta, 1q11 r. III/llxN 

Name & Dthsigna. Qf the suspended Ply. Seruanti order regsr-

ding susbsis -tance allowance admissible to him during the 

period of suspension will issue separately. 

C/ oRi(p) S & I /TSK for informtion and necessary action. 
TCl/TSK 

STANDARD FORM OF 

SERVANT : 

No N/55/Punishm 

Name of Ply Admn 

pl8ceofi'Su : 

-1 
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N.tF. Railway 

STANDfRD FORfI NO. 7 : 	FOR OF ORDER RELITING TO A PROI NIfIENT 

OF NAtURE OFFICER/BOARD LiF £NUUIRY ( RULES 9(2) OF AS ( D & ) RULES 

1968. 

N.F. ALLY.. 	(wame of Admn..) 	DAN 	(s &T) OFFICE /TSK(Place of issue) 

No. N/55/PUNISHIIENT /pT 	Il/IS dated 5-12-90 

OR DER_ . 

Th.re is 	an inquiry under Role 9. of thaRly. Servant ( Discipline 	and 

Appeal Rules, 1960 is being held against Shri B.K. Prasad Gupta 

TCi/III/IIXN 	( Name & 	Design. of Rly. Servant) 	and whereas the 

• 	 undersigned consider(s) that a B 	rd of Inquiry 	end Inquiry o'ficer 

should be 	appointed to inquire ito I  the charges 	framed against him. 

N owe, therefore, the undersigned, in exercise of the 	powers 	conf'e rre d 

by Rule (2) of thesaid rules, hereby apoint(s). 

A Board of Inquiry consi den ng of 

1. Sri B 	Pegu, ICl/I/TSK Here enter Names & Design. 

29 Sri N.N. Chetia, SI/I TSW of Nembers of the B0ard of 

3. 	Sri 	 . 	
0 inquiry. 

Shri 	 .. 	. 	
. ( Name & Design, of Inauiry Officer) 

and inquiry officer to inquire into the charges frmaed against the 

said 	Shri 

Sd/- A Sarkar 
DSTE/TSK 

Signiture ( ...) 

- C/ Shri. B. Prasad Gupta, TCl/IIII/pixN (thro : TCl/TSK ) ( Name 

• 	 .& Design. of the Rly. Servant).  He will please refer the 1morandum 

No. N/55/PUNISHIIENT/PT-II/ d. 25-9-90 & send the names of Defence 

Counsels ( at least 3 in order & Preference With their consent 

letters within 7 days from the date of receipt of this, if he so 

desires to assit him in the inquiry and to enable this office t0 

coritd,.. 
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Contdd. Anex. VI 

fix up the date of Inquiry .He should intimate the names of .  

his uitness, if any, to arrange their attendance accordingly. 

c/- Sri B. Pegu, TCl/I /15K 	Name/Design. of the Members of 

Board of Ineuiry /Inquiry Officer. 

Sri R.N. Chetia, 91/1/19K 	: 

Sri I Sarkrar, OSTE/TSK 	(Name / Design. of Landing Authority) 

Nate To be used Uhereever applicable, not to be inserted in the 

copy sent t0 the Rly. Servant. 

19.9.90 	 4 

. .. 
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hnnexuas  - VII 

Annexure -I 	 . 

ARTICLE -I 

SHRI 	B.K. Pr8sad Gupta, TCl/III/1XN has 	retained 

Railway Type - I 	(onô) 	Quaet Electri6iedNo. 	L/34(B) 

at TSK 	.e.f. 	.1.12.89 unauthorisedly till date 

which tantaments to serious misconduct. 

ANNEX URE 	- I 
ARTICLE 	- II 

Shri U.K. Prasad Gupta,.TCl/III/P1XN has 	retained 

Railway Qr. N0. L/34(ü, 	Type- I alctrified at 19K 

till date uLtut obtqining any prior sanction 

from the c mpet9nt authority, which tantamounts 

to serious misconduct. 

ANNEXURE 	- I• 

ARTICLE 	- III 

Shri U.K. Prasad Gupta, TCl/III/r1XN beIng Telecomm 

Jnpector Incharge of 1ariani, regardinly 	leaving 

his Haadtuater Station, 1arini on 	aturday& Sunday Without 

intimatia and pr].or permission 	from any 	body and 

made available in his W a d Quater station only on flonday 

which tantarnounts to sariousmisconduct. 

Ed/- I ilegible, 

• 	 ( 	
ASarkar) 

- 	 OSTE/TSK 

- 
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ANNEXURE 

$hri•E1.K. Prasad Gupta,TCl/III/IIXN w as transferred 

to M8riani on promotior jde DRfI(P)ISK's Office 

order No. Nil dtd.28.1l.89 2nd spared from TCl/TSK 

u.e.f. 20.12.89 a nd 	afxm 	 and accordinly 

joined at IXN on 21.12.89 • But after joining atMXN he 

did not vacate his Railway Quater. at Tinsukia No. L/34(8), 

Type-I Electrified tiul.date and retainedthe said 

R 9i lwayQuater under his eccupation at the preVious 

station of posttng at Tinsukia unathorisedly, Which tantamou-

ts to. serious misconduct. 

• 	 . 	AbNEURE 	II 

1R11'CLE II 

Shri .K.. Prasad,Cupta,TCl/III/flxN h 3s retained the 

Railway Qr. N0. L/34(8), Type - I electrified at TSK under 

his occupation W. .f. 2012.89 without obtaining any 

prior sanction from the corn tnetAuthoity. Hence Sri O.K. 

' 

	

	 Prasad Gupta TCl/III/1XN is held responsible for such 

intentional unathoriseLon of Railway Quater -which 

(1
01 	tantamounts to serious micons duct. 	- 

AMEXURE- .11 	 . . 	. 

ARTICLE --ill 

Shri'B.K.Prasad Gupta, TCl/1II/IIXN has retaihed his 

Railway Qr. No. L/34(0), T.upe I, Electrified at Tinsukia, 

Shri GUpta, Id/hI /IIXN regularly leaving ' HQ station 

i.e., PXN on holidays Without any information and prior 

0 

	

	 permission from hhis superiors and staying at his .residenbe 

atTinsukia. He was also advised to, take over one R1y Qr. 

No. 
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No.12/B, Type - II electrified at iIXN being vacated by Sri 

S.Kumar, Lx. TCl/III/f1XN vida this Allotment order No. N/2/ 

1/5/Pt. III /15K did 28.5 .90 which was als not taken Over 

by him intentionally. 

For such unauthorisedabsenc9 from HQhe was being 

advised from time to time not to behave in such manner. 

One of Such communicationtô him was by this, office. L/No. 

No /55/9tff /pt. II dt./-11.7.90 .Hence Sri B.K. 

Prasad Gupta, ic1/III/r1xN  is also held rsponsible 

for Leaving his HQ station i.e., IXN without prioer permiss-

ion which tantamounts to serious misonduct. 

Sd/— I ilegible, 

( A sarkar), 

- 	 DST /19 K. 

kol Ala 

11 
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Annexure - VIII 

To 

The Divisional Signal& Tele. Engineer, 
N.F. Railway: Tinsukia. 

Thre: Proer Channel : 

Sub: Prayer for revocation of suspension 
order and retention at 19K on reversion 
to 9i1HSGr.I.. 	 11 

Ref : Your order No. N/55/Punishment /pt.II/1 
daed 17.08.90. 

Sir, 

Respectfully I beg to state Pau the following for 

your perusal and kind consideration please. 

Tht Sir, I was under suspension from 1.08.90 

vid8 your order referrred.above. I Was.pronoted as TCl/III 

and posted at IAXM independently from 21.12.89. I was 

having my quarter at Tinsukia. 

Due to education facility of my children I 

could not vacate Qrt. No. L 34 BType I in TSK Railway 

colohy as three of my bhildren reading in College, 

Central School and Hindi High School/Tinsukia. 

At flariani there is no such .audational facility 

like Tinsuk a.and for future and eudation of children 

I am ready to foregomy promotion asICI. 

I hereby request your hDnour to revert me 

to former post of UJf1 HS Gr. I tilla post of TCl/IiI 

is aVailable at 19K. On availability of post of Id/hI 

at 19K I may be given the promotional benefftj 

The pe.riod of suspension from 17.8.90 22.8.90 may 	- 

please be sanctjonad as due LRX LAP so that financially - I may 

be not be suffered. 

For this act &f kindness I. will remain grateful to you 
pie &se. 
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ThrI,rnvrii 
• 	 , - 	

0 

0 	 0 	
Yours -faithfully, 

B.K. Prssd Gupta, 

(B.KP. Cu pta), 

10490 	 T.cI/III/ 1XN 

-  

Dated 22 

[1 
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Anne xure -IX. 

REPORT OF THE OAR ENQUIRY AGAINST SHRI 8.K. PRASAD GUPTA 

'TC 	r .11 1JXN HE LD AT siJ K' s OFFI CE ON 112 - 	90 :. 

Dt9 of Enquiry 	: 17-12-90 

Ilember present 

	

	: (i) Shri N.M. Chetia, gI/I/TSK, Inquiry 
Officer, 

Shri B. Pegu, TCl/I/TSK, 

(iii) Shri 8.1<. Prasad; Gupta , TCl/III/ 
• 	NXN. 

3, Defence CounFel : No Defence counsel attendec • SriB.K. 

Prasad, 
Gupt, TCl/III/I'lXN has submitted his written 

• 	 consent to Defend his case himself 

without any defence counsel. 

Brief his:tyr of the CS5 :— Sri 8.1< • prasad Gupta, Id/hi! 

• 	FIXNsparedfrom TCl/TSK'S Of'fic9 on 20/12/ 

- 	89 to join as TCh/hIh/]XN on promotion 

and did not v a cate the •R9i1ay Quater No 

L/34(8) at TSkVk ti 11 date • He was sus- 

• 	pended by DSTE/TSI< on 17/8/90 and f1ajor 

t 	penalty chargesheet No. N/55/Punishmeflt/ 

Pt .11/IS dt/-25/9/90 Was issued accordingly. 

Authority of conducting Enquiry : 

UnderSigfladWerB jointly nominated to 

Enquire into the OAR case vide OR11S&T) 

TSK's L/No.N/55/Punishment/Pt.11/TS/T9 

dt/- 5/12/90.. 

. CrosC Examination of the party and the records conducted 

during the Enquiry and encl46sed herewith. 

7. Findings 

Charges in&suded inAnnaxure - 1 in the Rkticle - i , ii & III 

are estabU.ished. 

B. Re commendation : 

Sri ..•. 



• 	 S.  
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B. Recommendation: 

Sri B.K. Pras5d Gupta, TCl/III/11XNhas submitted one appeal 

dated 22/10/90 toGN(S &T ) MIG for allow him to J.n as 

Wf1/Cr. I at TgK in his former post uhich may be consider. 

(B) Pegu) 	 - . 	
S 

TCl/Gr. I /TSK 	
(N.N..Chetia) 

Inquiry Officer 	: 	
SI/Gr. 1/19K 

Inquiryofficar=. 

'S 
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Aflnexure - X 

STANDARD FORII NO. 	4 	 . 

SANOARD FORII OF ORDER FOR REVOEATION OF ... 

OR DER 5 (5) 0 F 'R .9. , 0 & A) 
 

No. N/ 55/Punishment/Pt-1I/IS 	.0t9 21.12.90. 

N.F. RLY ': Mamé of the Rly. Adm. 	. 	
. 

ORII ( S & 1) /19K Office : Place of issue. 	. 	 . 

ORDER 

LHEREAS an order. placing Shri B .K.P Gupta TCl/G—II/xN 

(ame and designationo? the' Ply. Servatit under ..., 

mde/Uas to have been made by DST/TSK on 1 7.8.90. 

Now, therefore, the undersigne ( the authority which 

to h ave made the order, of SuspenSion or any other authority 

which that authority is subordinate)in exercise of the pz cover 

ref'ered by clause (C)qf the Sub—Rule(S) of R u le - 5 of-the 

S '( U & /3.A- 	) 	1966, hereby revokes the said order of 

Suspension with immediate effect W..f. 17.12.90. 

S d/— I .1. le gi b le, 

( A Sarkar) , 

Signature ( Name , DesignEtion 

of the authority faking 

order. 

Copy to:S hri B.KP. Gupta TCl/Gr. rII/iXN (Name & Designation. 

of sues pnded Ply Servant) . 

Throj 	 . 

cl- DAM (P) /TSK for informatiàn and necessary action. 

C/— TCl/TSK 	for information & necessaryaction. 

'ACKNOWLEDGEMENT 

TO BE RETURNED TO THE OFFICE OF ISSUE 

To 	. 
Received 'Order for Revocation of Suspe-nsion' Order 

Pt, 	issued by'_ 

the contents of which hMve  been axplair). ed by 

Date : 

Signature of Thumb 

I 
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• 	 - 	 - 	 Annexur9 — XI 

N. F • P Al LWA! 	 - 	- 

NOTICE OF IPOsITION 'OF PENAUTIES UNDER ITEM. ( i) ,(ii) & 

RU!E 6(i) & ITE1 (i) 	(iii) OFRULES 6(V) OF R .s. (o.i.) RULES, 1968. 

• 	 No.N/55/PUNISHNENT /PT.ii TS 	- 	0 ted 31/12/90 

To 	 / 

	

- 	hri 0 K Prsad Gupta, 	 • 

OEJSIGNATION ICT. ICr. III/11XN 	 - 

LHRO; TCl/TSK. 	 -. 

With rference to your explanation tothe iemorandum.No. N/5/Punish-

• 	 ment pt.11/TS Dt. 25.9.90 	yu are hereby jnformed that your 

• 	explanation is not considered satisfctry and the undersigned 

has passed the following orders 	 A -  - 

1( Gone thourgh the enqutring report in details. 

(3) Alithe charges are establkshed. 	 - 

	

• 	(3) - The following order is passed : 	- • 	- 

"Shri O.K. Prasd Gupta, TCI ICr. 	I/f1XN in scsie of, R9.1400J- 

	

) 	2300Rs- (RP is reuerted'to WtI1/Gr.I in scale of Rs. 1320/_2040/-(RP) 

	

- 	 - 	 • 	 - 

• 	 v1Q 	 - 	 - 

	

• 7 
	

for thee months with non-cumulative gffect.. 	 - 

- 	 - 	 - 	
- 	Sd/. A S?rkar 

- 	 DSTE/TSK 

- 	- 	- 	 SIGNATURE & DESIGNATION OF 

- 	- 	 -•. - 	 DISCIPLI NARY AUTHORITY 

Cl- ORII(P) S & .T/TSK (for information and necessary action) 

0/- TCI-/TSK 	- 	- (for info-rmation and necessary adtjon 

L,efl the notice i-s issued by an authority' than the desciplinarY 

• 	 authority, hers quote the authority passing orders. 

Here quote the author'ity/aCCeptancBIrej8ct10fl of explanation if 

- 	- penalty imposd. 	- 

	

• 	AN APAL AAINST THIS LIST TO 	• 	. 	• 

	

- - • 	THE RLTHORITY PASSING THE ORDERS. -(THE NEXT -I11EDiTE) 

	

- 	; 	- 	- 	-- 	- 	 - supERroR. 

	

- 	 Contd.... 



1\CKNOWLEOGE1LNT 

THIS PORTION 1iUST BE OETCJrIED,SIGNEO & TURETURNEO.TO THE 

OFFI CE OF ISSUE : oR11( E & 1.) /19K. 	
5 

I hereby acknowledge receipt of four :( N.I .P.No. 

Ot. conueyng the ordrs passed an my explanation 

to the chargesheDt.No. 	
S. 

Station 	 . 	= 

D 9te : 	 Siggture'of Thumb sl m pression 

of • 	 • 	 • 	

I 	
£niployee. and Designation. 

t 	

I 

- S 

-. 	 -- 	 • 
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Annexure XII 

NaFa RAILWAY 

• 	 NO. N/55/Punishment/Pt. II/Ts, 	 OFFICE 

DR11'S & 1) 19K. 

Date : 21/12/90 

To 
S 

• 	 Shri B.K.PrasadGupta, 
S 	 TcI/III/1'qXN at Office, 

• 	 Sub: Joiniftgat Tinsukia 

Ref: This office Revocation of 

• 	 - 	
suspension order no. N/55/ 

Punishment /Pt. hITS date 21/12/90: 

With reference to the aboVe said Revocation Order 

- 	 quoted under f9rence you are hereby allaIed to join 

• 	 at (Jr19/Gr. I at TSK in the existing uacanby for the 

time beiig subject to [:DAR proceedings. 

9 d/- A. Sarkar, 

21.12.90 

( A Sarkar), 

DSTE/TSK 

Copyto: 

(i;) CSTEp) •i1IG-for information please. 

- 	 iiDRm(p) /TSK- for information necessary action formal 

ffice order may be issued in this connection. This 

has got the appracajof CSTE(p) /1UG irtLrnated vid5 his 

• 	 L/No. E/283/159(N) pt. IV dt/ - 28/29-11-9e. 

• 	•• 	• iii) TCI .  19K -. for information & necessary action. 

iv) Stafl concer at DSTE's •of'fice to record in the staff 

	

case of this office. 	 • • 

• 	• 	 .••• ( ASarkar), 

• 	 • 	• 	• 	STE/TSK 
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• Annexure- .XIII 

• To 

The Divisional & 	elecommunIcation 	ng1neer, 

N.F. Rajiway 
/ 	TINSUKIA. 

• Sub: Promotionof TCIJIII  in Scale As.14O0 - 2300/. 

Sir, 

With due respect I beg to states 	unclerthé followThg 

few 51ines for your kind attention and favourable conside-' 

ration please. 

That dii, on being selectd , myself resumed on prom- 

otion as TCl/III at I4XM on 21-12-89 on ämrninistrtive 

• interest. But sorry to regret that I could not vacat my 

• Rly Quart@r at TS} Rly Colony due to edudation of my son 

• and daughter which I have already intimated vide my earlier 

• letter. dt. 30-7-90 seeking permissionto retain my 

, duarter at TSK. 

V ut intead of consicler_ation of my application, I 

have been placed under s.spension , imposed punishment 

• 
holding 	DRR enquiry and reerted to my former post w.e.f. 

/ 1.1.91 vide your lett.r ho. 14/5/punishment/Pt-11 /T 	dt. 

31-12-90 for 3(th:ee ) months noncommi.ilative effect, due to 

non-vacation of the R'ly Quarter at TSK. 

In view of the above I have been compelled to accepts 

the above and accepted accordingly due to educationa.l 

facilities of my c?uildren with a request toarrange my poslt.ion 

as TI/I.II at TSK as an which vacancy arise. Now it is 

lea'nt that 	ri J. Saikia, TCI /III/TSK is under order of 

transfer to DRRTOn.prornotion. • 
• 

I t  therefore like to request you kindly arrange my . 

nosting on promotio 	as TCl/III at TSK for which I shall be 

highly obliged. 	• 	 • 	• 	 . - 

anking you, 
• 	

• 	 Yours faithfully 



• 	 * 

—42-. 

/ 	
Yours faithfully, 

B.K. P. Gupta, 

( B.K.P. Gupta)., 

Date . 29th May 1991. 	 - 

x. TCl/III NXN. 

* 	 Copy t :- 

1. The CSTE/P/MLG for i nf orma tion  and necessary action 

please. 	 * 	 - • 

• 	 * 	
* 	 (BLF. Gupta), 

• 	
* • 	 x—TCl/III/iXN. 



- 	 - 	 0 	 '•O 	 H 
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Annexure - XIV 

N.F, RAILi/AY 

No.E/T-39/N/V/Pt.11 	(TcI) 	 OFFICE OF T 

• 	DHi.i(P) 	/ThK 
• 	.Jt. 	29.5.91 

To 
CST/(P) /w 
N.G. 	Railway.. 

Sub: 	npea1 submitted by Shri B.K.i. Gupta, 
liow iTii/Gr  .IfK 

Sending herewith appeal submittedby Shri 	.K.P. 

Gupta Ex TCl/111/DCN now i2M1Gr.11SK for his for their 

• prombtion as TCI /111/ in scale R5. 1400-2300/_ at 

TSK, for your necessary action. 

It is mentioned here in that .Shri .13.K.P. Gupta 

WTM/Gr.1 TSK was promoted earlier as TCl/Gr.III in scale 

• • 	'. 1490-2300/- in 	terms of your office or1ér'o. 	/283/ 

159(N)/Pt.IV dt** 17/10/89 	ndhe 	resumed at i±XN on 21/12/69, 

In 	terms of your 	etter lo.E/283/169/(M) Pt.IV dt. 

28/29-11-90 and DSTE/TSK's reverted to his former post 

is MTM/Gi.1 	in scale. as.1320-2040/- w.e-.f. 	1,1,91 

• for period of. 2 (Three) months (NC) 

DA/1 (one) 	
0 	

or DAN/P/ TSR 

• 	

0  

Copy  forded for information and necessary action to: 

• . 	•• 	
0 	 • 	

- 	DST/TSK This. is in reference to hs 
•0 	

0 office note 	1q/55/Staf/Pt.I.L/TSK 
• 	

0•• 
. 	 0 	dt. 	29.5.91. 	• 	•- 	

0 

• 	 •• 
• 	0 	 FOr DEM(P)/TSK 
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Annexure - xv 
ADVANCE COPY BY REGD. POST WITH A/D 

To 

The Divisional Signal  and  .Te1comjnwiiction  Engineer 
North East Frontier Railway, Tinsukia. 

Through : Proper channal 

Sub P Appal for Submission of documents in the Court 
• 	of Low in connection with my promotion as TCl/ 

Gr. III as well as TcI/Gr.II. 

• Ref : My earilier appeal- dated2-5-9 and 29.5.91. 

Sir, 

With regards, I do hereby like to request you into foil- 

owing few lines for your kind consideration please. 

That Sir, interms of my earlier appeal cited above, on 

going through the preliminary enquiry with the record, 

the following facts come to my notice, which has shown 

para wise as given below :- 

That Sir, in terms of CSTE(P) MLG's order No. E/254/26 

(N) Pt - III dated 24-3-839  I have been selected for the 

post of TCl/III In sca1e of Rs. 1400-2300/- 

That 5ir, in terms of CSTE(P)MLG'S order No. E/254/ 

26(N) Pt— III dated 31-3-83, I have been transfered from 

TSK to RNY on promotion as TCl/III in scale of R5•  1400—X 

2300/— But for wnt of sparing I  could not avail the same. 

Th;,t sir, though the post ofTCl/III was vailable at 

• 	TSK due to transfer of 6ri P.K Adhikari, TcI/III/TSK 

toNBQ,was filled by lid. Qrs.vide CSTE(P) MLG'S order 

E/254/260) t—iii dt : 6-1-89. 

That 
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-(iv) That  sir, subsiquently I was considered for promotion 

• to TCl/III vlde CSTE(P) MLPS orde±' No. /284/159(N) 

Pt-IV dt. 17.10.89 and posted at ID(N, I have applipd 

for retaintion of my Qr. at TSK, on educationaiground 

of my children, while I was enjoying my promotion at NXN, 

but without aiiy. permission of retaintion of my Qtr. at 

• 	TSK the then DSTE/TSK placed, me undex suspension and proc- 

essed DAR. against me. Considering no other alterRative 

I was compelled to surrender my promotion with a request 

that if vaccancy may available at TSK may I consider for 

the same.  

(v,) That sir, my request,was consider for the same and I 

was reverted accordinly for a period of three month 

holding DAR from 1-1-91 to 31-3_91 Vide DSTE/TSK'S L/No. 

N155 punishment /PtII/TS dtted•31.12.90. But though 

the vaccency of TCI /111 was available at TSK w.e.f. 

1-4-91,. 1 was not restored with my promotion as TCl/III. 

• (vi) That sir, it is learned that-CSTE(?) MEGvide 

his letter No. E/283/159.(N) Pt-lv dated 28/2911-1990 

allowed me to retain beyond my punishmnt period, which 

I cxmot agreed as there Is no such records of the 

letter is available neither at CSTE(P) MLG 1 s office 

nor at DSTE/TSK's office and not at DRM(P) TSK's office. 

(vii) That sir,during the period from 31-03-88 to till 

• the date.ofmy appeal dt. 29-05-91, so marky junior's 

to me have already been promoted superseeding my own 

legimetic claim. 

In.., 

- -r 	t 	r '- 	 '• - •. -- -.-_, . 	i 	-- 
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In view of the above facts, it reveals, though I have been 

selected for thepost of TCl/III by the 1 on'ble committee 

embers of selection board of Nd. Qrs. I have intensionall: 

deprived due to the leak of dealers from Hq. Qrs. as well 

as the then executive of Tsk Division, but the 

competent authority not yet regreated my selection proced4 

ings for the discontinuation or disachievement of -my 

Carrier. 

That Sir, 5inàe the administration fails to 

comply with my genuine claim of promotion and neither 

replied my appeal nor yet res!bvre consi ering the justice 

delayed and jic1gmen't denied. I would like to call DA1EL 

ir;.to the subject and request you to accord your permission 

to' proceed to submtt the documents to the court of Law. 

I also -like to add herein if no reply into the, subject may 

I get within 15 days, deem..to have permitted. I will 

compelled to subrnitt thedocument to the court of Law 

so that may I get coppensation from the person involved 

into the Eubject for loss of prestige and peace of family 

as well as monitoringbene-fit. 

That sir,the beneift of my promotion of TCl/III 

as well as TCl/II will be viewed seriously on my 

pensionery beneift for the above ill justice of administr 

ation. A copy ofstateinent for monitory beneiftt is 

encloSed. 

• 	thider the above circumstances I request 

your to. kindly examine the depth of the issue and arrange 

my due 
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my due promotion with full monitory benefit as well 

as seniority accordingly for which I shall be obliged. 

• 	 Dated 22-02-1996 
1 ours faithfully, 

B.K. Prasad Gupta, 

(B.K Praaad Gupta), 
Ex. TI/III/MXN 
Now WTN/I/TSK 

Copy forwarded f:r 	information and necessary action 

1k# 

• 	1. Hfllbie General Manager /North East Frotier Railway/ 

Maligaon - 

 FIon'ble Chief Vigilance Officer(r. Dy. Gr. Manager 

• NF. Raily/Maligaon. 

 Hon'ble Chief Signal & TelecommuniCatiOfl Engineer 

• M.F. Rly/MaligaOfl. 

 Hon'ble 	hjef Communication 	ngineer/N.F. Rly/Maligaon 

5.Hon 'ble Chief personal Officer/.F.. Rly/Maligaon 

6. Hon'ble Chief Personal Offlcer/AdmiflistratiVe/N.F. Rly/ 

Naligaon 

Hon'ble Dy Chief Signal Telecommunication Eingin. 

(Tele) N.F.Rly/MaligaOfl. • 

Honb1e Officer on Special Duty/Indian Rly/N.F. Rly/ 

1aligaon.. 

Hon'boe Divisiona] Railway Manager/N.F. Rly/Tinsukia. 

Hon' le Divisional personal officer/N.F. Rly/Tinsu*ia. 

	

-ated 22-02_ 1996. 	• 	Yours faithfully, 

N/TC/SBL/Pt.2/TSK(2054) 
Sd/- 

Forwarded for torwarable. 
consier ation please. 	 ( B.K. Prasad cpta) 

Seal. 	Sigh 	 Ex. TCl/III/?(N 
Now WTM/I/TSK 
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(I) promoted tolCi/Ill 	Dated : 31.-03-89 
8 K. prasad Gupta 	 01-03-89 Due increment 

• 	 and others 	 01-03-90 	Do 

(1) I.B. Mazurndar 

• 	 (2) S.N.Sinha 

(3) Md. Ayub Khan 

• 	 (4) Dipak Des 

Promotion with J. Seikia TCl/II/DBRT 

(2) 0u9Promotion, Ps TC1/1I Dated : 1402-1991 Due increment 

with Junior. Sri J.Saikia 	14-021992 	Do 

as ordered uideCSTE/P/P1U's. 	14-02-1993, 	Do 

• 	 order No. E/254/26(N)Pt:%lI 	14-02-1994 	Do 

AAPj 	 Ot. 14-02-1991 	 14-02-1996 	Do 

• 	 . 	•• 
• 	 Further Sri 3. Sat Ida ICl/II/oBRT •ca lied to appear in the 

/ 	. 	selection of TCl/I in scale of Rs. 2000-2300/ 

Sri Shivaji,Das, TCl/III/ML Junior to me promoted and posted 

S TCl/II at Tk in PRS. 	 - 
/ 

a 



I ~Vlv  

-49- 

	

Annaxura 	Xt!I 

ADUANCE COPY BY POST 

To 
The Divisional Signal & Telecomm. 
Engineer, 
N.f. Railway, 
Tiflsukia(Assam). 

Through : Proper Channel. 

Sub: 	PromotionofTCl/Gr.III.. 

Ref ; 	 CSTE(P)L's Office Order No. E/283/150(N) pt. 

I U. Pated 17 -10-1989 , and ORM(p) fisk's office, 

order N o. E/1921i/v/S & T (pt.j dated 2811 -8 

• 	Sir, 

• 	With dur respect I beg to state that vide above cited 

letterI, was promoted as TCl/Gr.III •with'.the posting at IbIXN 

and I résumedmy duty on 21-12-1989. 	•. 

But due to til luck 9 I was not vacated my Rly.  Quarter (  

at TSI( (due to education of my children) I was put under suspon- 

siori w.e.? 17-08-1990 and compelled to submit turillingness 

• for the post o f TCL/Gr.III at IIXN with a request for posting 

at T$K. a s TCI7Gr. I I I  

But the than OSTE/TSI< ravokedsuspensiop U..f. 21-12-1990 

and after OAR reverted in my formal post for a period of 3(three 

• 	months u.a.f 1st January , 1991 only. 

Subsequantly the post of TCl/G. III has been occured at 

TSK on promotion order of Sri 3. Saikia TCI /Gr.III :u.th 

posting order at.OBRT as TCl/Gr. II was filled up by Sri 

A K. Das,  DR /TCl/Gr. III • 	 / 

• 	Though my 3(three) months punishnnt has been coupted on 

31st Ilarch,1991 9  I h 2 ve not yet restore as TCl/Gr. III for 

which I applied in the month of hay, 199.1 but no response has 

been racaivedtill now. 

In 
-f 
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In view of the above you are therefore requested to 

arrange my.pronioti . on .  aS TCl/Gr.III w.e.f. 1st April, 

11991 as ordered N. Qrs. conSi der ng the post 

was available at 19K. accordingly with mouitoring benefit 

as waji as sureity. for Which I shall be highly oblige. 

Y0urs fihfully, 

• 	- 	 Ccpy to 	 / - 	(8.K. Prasad Gupta), 

1. 	/ MLG. For your fatr 	 £x_TCl/Gr.III/IIXN. Now 

CSTE/IILG. 	jucigament please. . 	WIM/I/Tsk. 

Yours faithfully, 

AJ4 	place : ti.nukia(Assam), 	( B.K. Prd Gupta), 

Dated : 2.2.95 	 . 	Cx—TeI/Gr. II/MXN/NoU 
- 	 wri/I/TsK. 
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Aasannaxira - XVII 

N.F. Railway. 

NO. /254/26(N) pt. III 	Office of the 

General Ian ger(P) 	 * 

To 	 Dated 7 .2.% 

DRII/p/TSK. 	 ' 

C/DST/T9K. 

Sub: Posting of Shri B.K. p. Gupta as Id/Il 

at TSK inscale of Rs. 1400-2300/—. 

Re?: Your No. E/T/39/V(N) TCI dt. 1.2.96. 

From your above quoted letter, it is understood that 

Shri B .K.P. Gupta, I Cl/Ill was raverted to his formar post as 

wrI/I for a.perioPpf.monh w,.e.fi.i.91,as'per..the order 

of Divisional Authority. Tharefore,restorati.ofl of his formal 

post as TCl/IIl should have been dana by ,  the Divisional authority 

ty. Why this has not been done maybe informed to this 

office and reason of correspondance with the HQ is also 

not understood. 	- 	 - 

Regarding filling up of vacancy oflCl/III now 

Id /1 I Was a is. do fle as per the ph oii cal. -te qui si ti on by 

the than DSTE/TSK to Dy. CSTE/Te1. Shri Ambtka Das 

was posted as rd/hI noUTCl/hI in the year 1992 i.e. 

afte± I y ear or so after completion of Shri Gupta's 

punishment. 

	

Regarding filling up of the vacant post. i .e. , 	/Ia is/Il 

and TCl/I sel9cton has laredy in process, If ORII /p/TSK and 

OST/TSK at all feels, that for absorption on Shri Gupta any of. 

the above posts are to be down graded . In that case ju9ti?ica 

tion may be sent to CSTE for his approval please. 

Xx Sd/Il1Igible, 

( A. Saikia), 
* 	 sPO/& PC. 

- for General anager/P 
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Annaxure 	XVIII 

	

• 	 N.F. Railway. 

NO /T_39/li(w)/:TCI 	 Office of the 

	

• 	
Diul. Railway 1lànnger(P), 

To 	 Tinsukia, cIt. 29.3.96. 
uii(p) huG, •• 
NJ. Rlway. 

Sub: 'P0sting of ShrL B.K.P.Gpta, lJrrnfrsK, 

At T.CI.t11I...fl scale Rs. 1400..2300/-. at CSK. 

Ref: Y0ut Letter No. E/254/26 (N) Pt. III 

dated 7.2.96. 

In reference to your latter quoted above parawise 

remarks are as under. 

Jb 	 1) Though restoration of ShrL B..K.P. G upta, as TCl/III 

in 9ClO Rs. 140o2300/— was due by the Divisional authrity 
101 	

he Was not consderad by the then OSTE/TSK. Shri B..K.P 

Gupta Was allWed to continue as .Wr/TsK beyond his 

punishment period as per CST(P) i1LC's L/No. /283/159(N) Pt. 

S  IV cIt. 28/29/11/9 èS quoted in DSTE/TSK Office N0te No. 

N. 55/staff/ Pt. IIfTSKdt. 29/5/91 copies of which are 

enclosed herewith fo your ready reference please. 

2) Regarding filling up the post offCl/III no indent was 

plaC a with Hqrs. from this end, for DR Candidates .But 

it has cW been raflectèdin your itter that the then 4€1 

15K placed indent for DR candates with H Qrs. telephonically 

though the restoration of Shri B.KP Gupta Was due as Id/hI. 

• 	• 	 3) Shri B.K.P. Gupta may now be restored as Id/hI in 

Scale Rs. 1400-2300/... if the post of JE/Tele/Il which has 

been alleted to this diyision is ordered to be operated by 

down.... 

LI 
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down granding or, one additional post ofTCl/III allotad under 

DSR/TSK to accordance Shri B.K.P.. Gupta. 

.Since thecase is more then 4 years. old you are 

r9 quested to obtain approval from the  cmpet9nt authority fot 

ratora ion of Shri B.K.P. GUpta as TCl/III at TSK. 

• 	 This has the recommendation of DRL1. 	 - 

DATuo(2) 	 'I 	

For'Div.. Railway angsrP). 

N.F. R4lway, Tinsukia. 

'5 	Copy to OST/TSK for information 

please. 
 

p 	 for DivA. 	Rai!Iway pianger(p), 

• 	
. ;. 	

W.V. Ri1Way, Tinsukia.. 
loll  

• 	 • 

4- 

- F 

/ 
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Annoure - XIX 

N.F. Rat 1uy 

No.E/T_39/1/tI(N) TCI Office of the 

Div 1. Rat iway Mafleger( F) 
r..4 L. 

Tinsukia, dt. 1q96 

To 

GIi(p)/MIG 
N.F. Railway 

Sub: posting of Shri B.K.P. Gupta., tJrM/TSK as 

TCl/III 	in scale 8s. 	1400..2300/-. at TSK. 

• Ref: Your letterNo. 	/254/26 (N) 	Pt. III 

• 
dated 11.3.96. 

In reference to your letter quoted above, parawise co 

mments on the appeal of .  Shri B .K.P. Gupta, STM/TSK and reply 

towards the obseruantions of STO/S & PC are furnthd below. 

p  

(A) Comments on the appaalofShri B.K.P. Gupta. 

i & ii) In terms of GST(P)/MIG's 11emorandum No.E/254/26(N) 

pt,III 	dt. 24.5.88 and CSTE(P) /MIG's Office order 

No. C/254/26 (N)Pt.III 	dt. 31.3.88, Shri 8.K. P. 

1 Gupta, tJfi/TsK was promoted to the post of TCl/III 

* 
in scale Rs. 14002300/.. and posted at RNY but he 

was not spared by DSTE/TSK. 

No comments being H Qrs. controlled Post. 

In terms of CSTE(P)/1'1L's Office Order No. E/283/159 

(N)pt.Iv 	dt. 	17.10.89 9  Shri B.k.P, Gupta, WrIIfFSK 

was posted at MXN on promotion as TCl/III in Scala 

• 	 . As. 1400-23007- 

Though the restoration as Id/hI, was due w.e.f. 

1.441 9  he was not considered by then DsT/TSK. In 

this connection this ffj 	letter of even No. 

dt. 29.3.96 9  may kindly be referred to. 

Copy of the CSTE(P) /MIG's letter No. C/283/159 (N) 

pt. IV dt. 28/29.11.90 which is self explanatory is 



is enclosed for ready reference. 

vii) No comments being H Qrso controlled post. 

• 	 /iii) Reply is ewaited to communLcata..to Shri B .K.P. Gpta, LJIP1/ 

15K. 

ix) He will get proiorina fxtiOn,of.incremental benefit Ox.. 

cept the period from 1.1.91 Jtwk#A to 31.3.91 subject 

'to.he condition bf his restoration as Id/hI 	in scale 

• 	
. Pg. 1400-2300/- recommended vicie this officg letter of 

- even No.. dt. 29.3.96 is approved by the commetent 

authority at Hors. 

B) parawise r2marks aQainst observation, 

• 
4) Shri B.K. P. Gupta, 	Ch/hhh/MXN Was reverted as 	UrP7/Gr. 

I 	at 15K as a result of OAR. 

• 	
. 2)In terms of CSTE(P) /M's Office order N0. 	E/283/ 

159 (N).pt. IV dt. 	17.10989 	, Shri. B.K.P. Gupta Was 	posted 

at P1XN on premotion 	as id/hi. 

3) Cooy of this office letter of even No. cit. 29.3.96 is 

- enclosed, 

DA. OB appeal 

Sd/- Illeib]a. 
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BEFORE TE CENTRAL ADNalaSTRATIVE !RIBUNAL 

GUWAHàTI 30I1. 

IN BIB:p : - 

O.A. No. 218 of 199 6  

Sri B.K.P. Gupta 

Vs. 

Applicant. 

Union of India & Ore. ... Respondents, 

AND 

IN THE MATTER OF :- 

- 	 Written statements for and on 

behalf of the respondents. 

_y.  

NX 
'1 7 The answering respondents bog to state as follows :- 

1 • 	That the answering respondents have gone 

- 	
" 	through a copy of the ap1iention filed by the applicant Kom 

' r 	and have understood. the contents thereof. - 

2. 

specifically diaitted here-in-below, other sthtomonts made 

in the application are categorically denied. Purther, 

the statements which are not borne on records are also 

denied and the applicant is put to the strictest proof 

thereof. 

Ctd. ....2 

That save and except the stteraonts which are 



t 

- 

1 	• 
- 	 - 	 ' 

-2- 
	

1IJ 
That iith regard to the otatononts mdc in 

paragraphs 6.1 to 6.15 of tho O.k., the anawori ros-

pondents tLO not acbiit ariythin contrary to relevant 

records of the cisc. 

hcit with regard to the statements do in 

poragrnh 6.16 of the application, it is stated that the 

cadre of Tcleoonmuniction inspector, Gr.III is dealt 

at iQs. at aliion'c Office arid copies of appeal dated 

22.296 of the applicant wore enelod to difforent 

of Licera at HQs. at Malignon. As per Head-quarter's 

order, the Division had sent the necessary pa4sc remarks 

against the appeal dtd 22.2.96. Latcz', on receipt of hio 

further appeal dtd 18.7,96, the applicant was apprised 

vido letter No. /-39/i /V(N)TcI dtd 13.8.96 that as lie 

subsitted his appeal after a long intcval of foir years, 

his case has boon referred to H 4-quivtoz for decision. 

The case is under consideration at Uqo. Maligaon's level., 

Purthcr it is pointed out that his prayer for restoration 

to the promotional post of TOi/a. .111 was conditiol with 

his epocific place of posting at Tinsuid. which indicates 

his vested interest in remniriin silent for nero than four 
years. Besides this, it ia also oudod that Dist. 8ignal 

and Tcic-coraiunieation &iginoox', Tirtsu1a, vde hi Of floe 

Noto No, R/55/Stafu/nrtII/i dtd 29, 5.91 to Acatt. Per-

sonncl/II/Tjnsujth, copy enuorsod to the apylicnnt, clearly 

mentioned that Slizi Gupta was nllod to continue as 

W/Gr.X/Tinoijjcj beyond hicnichnerit period is per 

Contd.. • 
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Chief &tgn1 & Tole..eoriri. 1rtgtneer(p), !M1gon' letter 

No, E/263/15 )Pt.iv dt 28/29.11.90 ismiod iginat the 

penl of the opplioint, 

Qoioa of CSTE(?)/]J.gon'a letter. dtd 

28/29.i1e90 nd Ofice noto dtd 

ennoxod herewith as ANKXUR  

TCSjC Ct3V dy, 

it with rognrd to the stitcncnt  ndai in 

nngropha 6.17 'M 18 of the O.A., the nrisworiig raspon.. 

dents do not 1ait inythin& contriry to rolcvcnt records 

Of OflaC. 

64; 	MInt with rogird to tio stntcr.ienti nide in 
pingrph 6.19 of the 0.., the an2wcring respondents 
stito Wit appljcnt's r torntiorj to the poet of Tel-. 

CO1Cati)fl Inspector/ill, will be n coripictoly d.tcro 

o tionry decision of eonpotcnt iu1hority in view of surrender 

ci the pronotiori of 2olecuninjotjon Inspector/ill by 

the applicart vido his letter dtd 22410.90 whe!i wis forwavdod 

to He -qwrtor vido letter No. 	 dtd. 
22410,90, It is fu1t1'or flCI1LLOflCU tLii t nouhore in this 
0ffio lctzor No, 	 1t 1724/4/96 the ploo 
of posting at Tinuua on roctoThtion wrs reoonriondod, In 
£rot, there is no relevancy of his ptini2hneflt due to 
suiTondor of pronotion. 

716 	 .Mt with grdt the senents node in 
parigraph 6.20 of tho OPplicition, jtL is stated that not 
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to speak about the punishnont but boorc inpositlon of 

the punishnent to roduotjon to, lower poet of WPM/.I  

for a period of throc nonths Shri Gupta 's npponl dtd 

22.10.90 was eonsidod in b1finging hin to Tnau1n in 

his former post of M/Gr.ITinm1dr. The decision  of 

competent authority rwy plcise be aeon from CSTE(P)/ 

Molignon'8 lettor cltd 2-29/1 1/90, which was also made 

known to the applicant by Di&t. ina3. Toe-coniu. $MUt 

Anneor, Tinuuldn viuc his office note dtd. 29.5.91. 

As the applicant's appeal dtd 22.10.90 was conditional 

about place of posting at Tinsu ldn only, in accordance with 

rule 312 of 1BA1 Volume No. 1(1989) edition) his restoration 

was flot consiored by competent nuthority #  *s there is 

olent of direct recruitment in the cadre of Teic-Comnunication 

inspeotor4li in the aea16 of I. 1400i.'2300/ against 50% 

direct recruitment quota through Railway Recruitment Board 

vic]e porn 148(1) of IREM Vol.1 1989 edition. 

Extract copies of Rule 312 of IREM Vo.I and 

Rulo 148(1) of IREM Vol.1 arc annexed hcrowith 

as 	 C'.& 2' rospoctivoly .  

8. 	That with regard to the otatomonto mdc in porn- 

rnl?h 6421 of the O.i., the on awcwinb,  respondents ototo 

that no npcil dtu 2.5.9 arul 29.5.9t were received ns, per 

records but his poal stated 22.2.96 and 24,7,96 nrc 

being dealt at IQs Maligaon's Office for dispoBal. 

Contd, .. . 5 
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9, 	Thct 	i12 TognrcI to t'ic 8t1 	cAtt3 iwdc in 
ir  

\ 	•o. 

irn622oft1to U., it i 	ointod thnt in viow of 

thø :icnt', 	po&. ati 22.10.90 nbattt hi 8 oan6itionn1. 

voraton Von tho post oi 	iootrniotion I napoetoU 

to t'M/Gr.I 	ho 	not considoed by te oortpotent 	utbo- 

rity to pronote hn again, intod tU:ootod nVniInble 

i3.3OOt 	ocri4toc 	Oi/G..IiI who WO.?Q own, 1iflg for 'poating 

oltcr ooltiort of triining. 

10, 	Thit utth rognrd to the stat OMcnit 	mdc in 

ora'aph 6 #23 of the OA,, the zMewOring respondcALtS 

tite that in, vicI'w of dimpowil of the nppl.ornt 's ObPeol 

dtd 22.10.90 vl4o 0E()/b ]on' s 1ottor dt 2629.11.90 

coiOnt4 to tho rpplionnt vido Gff cc Noto dt4 29.5.91, 

Ilie entire ciac of tho nppiiotmt is to be tçrznoc1 as of ri 

oso of :uscl of protion 	nd to bo dOrLt in aeco 	nec 

ith pr, 	2 24 of IR 
I 	

oL1 (1969 oition) 	shoro he it to 

npporir 	i.n in the aOiootion 	o' 	.iption to TOI/Gr.IiI 

igaint 30 	doptraontn1 	uota oz the currency of the 

prtel in w1Lch he 	s aólootod, has aIrordy ozIrod long 

booro,  

An cztraet oopy of para 224 of 1M V641 

(1989 odi%ion) is nnnccd herewith and 	d 

Is A!EXU 	'. 

'hat 'the t.Inswering resonOepts suba. tht 

the jstant 0.j jv%u not been filed bonzfidC,. 

Cantd... ..6 



i2 	 th 	 sponntc submit t!tt 

4o. E/284/1 5OI)Pt.1V cIt 17.10. 89 t'io pp1ionri.t wis 

piriteci is Tab 	unioiton Inpoot/(;v,IU ind Posted 

nt Mrirni, Ie c)T),ied out h prortion ordar but dJ4 

.flO VaCItO hLsqun-Tter ht old sttiori (inui)0 For bi 

ummtho tontion 	 nt old ton 5  ho ws 

8uspenciod md pr0000dod wdor D, As i  msiat  of finraj- 

wtLon of DiB p000adjn ho i4n2 rovortoci to hic. torxr post 

of M/I in so 10 1 32O2O4O/ for poriod of thoo 

onths with potLnJ nt Ilia £ornor,  titn inuii. On 

29,5.91 w  tie ctp?1oanit protl erved n oon&tun01 ippool to 

Dipt .gna1 & ngthor/Titthiti, paying fo 

Ilia Potin nt insio as nid uhtho vconnoy tcu1d crisc 

A copy of the fl9pQI1 &Gd 29,5.91 is flnrtoxoI 

b oo.th aa ANN3R 'P' ih3.ch tt.l1 spank 

for ito1f. 

13# 	whit tha nnacring rcapondonts iibritt thnt 

tho oppli a. nt's piomotjorj to Tele C 	rtjoi Znooto, 

Gr,III now J1C1010II annnot be re&torod ot he goun 

of rófan1 of .proa)tjoft and expiry of tho sobeotion pano. 

of TCl/Gr.lfl,, 

hnt: tiio iswerj n rOSPondO-ats WIbmit, thnt 

tho. np91icit is not ontitbod for roetcrntion of his 

4 	 -. 
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111  
promotion since 1.4.91 no ho auznderca.hjo promotion \ 

before impoeition of the penalty of reduction to 1w or poet 

to WJ4/Gr.I. In fact, the prn.tohment inkosed by T/Tinsud.n 

roccing him to the poit of WTM/Gr,I for a period of three 

non Uts vde NIP No. N/55/Punishncnt/pt.II/TSD dt 31.12.90 

was cit nil not offooted ( in his sezicc carrier as the 

applicant was b,ought back to his former place of Posting 

to Tinsukia on surrentexing promotion of TCl/Gr,iII/gowjnj 

vide decision of conpctent authority conveyed under 0SE(P)/ 

Malignon's letter dtd 28-29.11.90 in disposing his appeal 

doted 22,10690, 

15. 	That the nnsworing respondents Voubnit tht 

the promotion of the ippIicnnt w.o.f,, 1.4.91 does not arise 

no the punishment wna not at all effected in his service 

carrier rather io surrendered the post of TcI/Gr,III condi-

tionally for staying at a pnricular place, i.e. Tinoun. 

16i 	That tshe answering respondents rnbriit that the 

cadre of T0I/Gr.Iii now JE(oio)IX is a FIQo Malignon's 

controlled post nn.t planning ir, made by ThQs. Malignon for 

nil sch post in entire A611
,4, -3iiwfly, So, for the npjljcmt'a 

case, induction of direct reoruitcos in the cadre cannot be 
stayed as the applicant was promoted agninst the 30% of 

promotional quota on the basis of his ntorso seniority 

as highly Skilled Grade I Artiocin of Teic-06inunjcatjon 

Section of S&T Department of N.F. Railway;, The applicant 

may again be absorbed as TeI/Gr.IIi (JEflolo/Gr,tI) if he 
come out successful in further selection for ouch pot 

against 30% promotional quota. 

-7.. 
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.Tht the 'arkworing respondents submit that 

t Na apo,L p oibrrot by tLio rpp1.corat are in the process 

at the aQe, ±Li1aor1'L3 LQVC1, 

18. 	That n vioi o the fn.atz rind ci.reuriat'nccs 

.stctc.d abo, the instnt opLntion is not intiriibie 

orLd .nb10 to bo 1ieriisaod 

VflJ R I 
	

JO 

about 

yecrs, by 000ution Rri1w'y Service, woDkiflg is 

DQputyOhiof Porsonnol Gifleor of the ZJ. 1iiy ndriia 

trrt.cn, do he?oby soleruily iffa.ria irt1 sttc thit the 

stitotontz trdc in pnv?tha I Ind 2 ore true to iiy 

ineoTrrtLofl, Vioc nido in pirrgrnphs 3 to 10 xo true 

to ny Lnfóziot1on deZvcd from the records of the oeo 

thch I licvo to be tuc and the rests arc m cy hunbie 

bcioro thie Ron' b1eiryunn1.. 

JTh?UTI 1IE? PSBSONL O?F1CFR 
or 	 BIILWY 
4LI GAON z: GUt4MLAI 

FOR & ON BLF OF 
UNION OF INDL. 



OD 

9 - 	 ANN]WRE ! 	- 

No. 1V2851159.(N)  2t4V. 	Miignon, dtd 28/29.11.1990, 

To 
DSTE/T SIL 
cj D(/SK. 	 H 

Sub: Appcnl at Shri B.KJ. Gpptn, 1CXiflh/MX1 •  

- 	Rof: YOur lotter 1o. N/55/3tn:ff/Pt.i1/rSD dtd Nil. 

The cppcn1 at 8hz'.). B.LP, Gupti, TCl/IIX/UZN 
along with 1yotr &)gge$tions wora put tp to the 

• 

	

	 •coiipetont authority who Iia poased tho eoiioving 
orc1er. 

Shri 	Gipta ny be potcd nt T$K n 
WTNG/o-I against an exitin vnonnoy ns prt-qcd 
bhiia Itc vaconoy at Mi ocuxc4 the to 
revcr4on anu. trancr of Stir.). Gupth, wiU bo 

• 	
• 	

tIIOa up on avnilability of Acioctoci onii(btoa'6 

You ro roquostod to kLndiy isiuo n000saay 
or(iorL cn the above limo. 

• 	 • • 	 8d/-X1loib1o. 
• 	 for G.B.T..(P) • 	•. 	

Northoot b'ontior BaIlwiy, 

• 	

..•• 	 .• 

U 
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NNEX 	B!1  

N P 	ILW A • 

No. I/55/8tnff/t.lI/ 	 flRM(S&)/Tinsu1d 
Dated 29.5.91. 

•$b: Appeal of 181iri BJ.P,. Gupta, 	 /GrOIAPSK  
to DSB*T1( copy to CSTE(P)/MLG dated 
29th May, 1991, 

Shri B.LP. Gvpth, WM/Gr.1/TSZ (Bx.Cl/IIT/Mm) 
reverted to WTM/Gr4 IrLd posted at TSK in the eZiBting 

vcionnej for 3 (three) nonths vith (N.C.) effect rido this NIP 
Xo. ?J/55/Punihticnt/t.IX/P8 d.t 	1.12.90 iftor holding DAR 
cnqtry for non vacation of Qra. Mi hiz old stition of posting 
at 	insukia, unautoilsodly. 	 . 	 . 

No gas fl11OJCd to continue 15 WTM/Gr,11/1x3
OiB/283/159(ff)

K beyond 
purit.ohncnt period as per CSTE(P)/W1'  

t.1V 1td 28/2,11,90 isawd ngl3.nst the ipo,l of Shri 
B.LP. :Gta 	, 	 . 

Nou 	ft1j LKJ.. 	W..M./Gr.1/& appealed 
or his proiotion to ECl/Gv,III fox the post of TSI v.ee 
hri J. bL.i1, TOl/X1I/It who is under of trnnsfcr to 

IMU on 	rootion: 	.. 	 . 

The t• copies of the n.bovo said appol are enclosed 
herewith 1or onuard trinsciission to O/MLG for consido- 
ration.  

Sd/ 	Illegible.. 
(A. Sarr). 
DSTE/PSL 

Copy to 

$hri .: 	tmvar.I/TsP. 
:(thzoug 	/TSK) for info.mation. 
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ANNPXURE 'C 	

\ 
Utz LI'' 

RULE 312 0? INDIAN RA11WIY ESTAB ISHMETIT MIMThL VOL. No. (1) ( 
(lievised edition- 1989) 

BER ONQTT- The seniority of iailuny servants 
tronoferrerl at their own request from one rnilw-iy to another 
afould be alloted below that of the cxi8ting confirned, 
toornry ana officiating railway oorv ntt3 in the relevant 
grade in the piozotin6 group in the now establishment irroo-
pectivo of the data of confirmation or length of. officiatin g  
or tonpornry  sorvce of the transferred railway servants. 

N0T : (i) tdo applies also to cosos of transfer on roquest 
fron one cadre/division to another cadre/division 
on the sane railway. 
(i.y.BU.No. E(NG) 1-95 3R W14 of 21.1.1966) 

(ii) The expression 'relevant ndo' applied to grade 
where there is an zJ=aatxcd element of direct 

rooruitnont. Transfer on request from railway 
employees working in such grades nny be nocop ted 
in such grades. No such transfers should be 
allowed in the internodinto grades in which nil the 
posts are filled entirely by promotion of staff 
from tlio lower gm dos and there is no clement 
of direct recruitment. 

(No. i(NG) 1-69 & 6/15 Latod 24.6.1969 AGO-14) 

7 s' 

1. 
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ANEX1E'D' 

Extra aiQy. 

IIULE 148(1) O IliDi Afl It/ti LWT 1SVtBLI SIMtT MAUUAL VOL. No • (1) 
(Jacviecd Edition 	19 ,89) 

ontogoXy of Tolev-conm=:eation inpoctor Gde III 
in scilo Is.1400-2300  will be filled ex,  under : 

U) 50 by direct roruitront throtgh the 
&ilway Recrüi.tnont 

(ii) 20 by intluotion of Intormodinto Apprentices 
£roii ;niaenst lbintaincim,  POc3O&siflg the quiii 
fiention of M, tricu1ation t-sitli three yojrz service 

• ana bc-low 45 yenrd of nge; -ind 
(Ui) 30, hy .proiaotion by selection fro.intenam 

in thc umodito 1o1ror gido. 



' 
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.. . : 	 ANEXUR1L 'B!. Jt,o 
at  

RULE 224 of INDIAIT RLL E$TBISHNT MftThL, VOL. No. (1) 

. . (Pcviod Edition - 1969) 
j-- 	- 	-------- 	-- 	_t - 	 - - 	 ---- ------- -- ------- 	----- - 

i1SAL OF tRDTIO : 
1. 8-oleCtion P  

(i) Tho -ciapi 4yo orc £uing pronotion ocprs&iy or othcr4no 
• (.-ö that he loes not glvo in writinG !')js rofusl btt also doos 

not joiti tile otfo? which he has bo-n selcct&i) in debtirrod 
or future protaotori for one year but he is - allowed to be 

tamed in the satac atatic-n in the sazio post, pxornotjon after 
one :yonr will be subject to continued vnlidity of the pQnol 
In ihtth he is, born otheridse lie will hvo to appear n&an 
in the soiection 

E(NG)I64-1 1w56 dt 21.1*86 & E(NG) -.'71 PM 1-108 dt 15.120710 
(ii) at the end of one year if the cnp cyco agains rofasos 

prxotiona t the out stntion his rlazae iaay be deleted froia the 
panel, deletion being cnxtonatic i?O iring no approval. fron any 
authorily nd the adriiriistrntlon iaay trrn sor hixa to o'x- 
tation in the :SaO grado. He will also-have to appear 

• 	again In the selection not ithstanding the fact that he is in 
the roan ti, has officiated non-fortuitously agaInst short 

• - torn vacancy b1sàd on his panel posItion. 
'(iii) Soniozty will bo.fron the date of effect of 

	

• 	1ronotion and lie will be juflior to all the persons ponotod 
earlier, thnn !tn fran the sno panel i-rospoetivo of his 

• - panel j-osition. He  will not however, lose seniority to another 
-ciuployco- pronotod to the aa:o p rozuotion category dl2rirg the 
one year period of panelty as a- result of a frc8h selection - 

• 	subaoiont1y hoLU-. 
(KG) 1-66 E-6/41 •dt 14.1 -0.66. 

II Ion-8oleotjon posts 

(i) Such an cnplcycc should be debarred for future promotion 
or one year but not be transferred away froti that statian for 

one yoorif unavoidable donestic reason-s :Osts, :He should 

	

• 	a-gain be dbnrred for prototi-on for one y-or in case lie- -refuses 
pnotion- again after the first year of dobari-ont or refusal of 
pronotion £or second tine, the adLinistrati-on can however trnn-s 

• f-or hin to out-stat1on in the sane grade and the aupl-qyoc has 
-again to appear for a suitabiLity toot when 'his turn for 

	

T 	proz-iotion -comes. 

- 	 Cont-d..,.14 
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(Continuntion ahoet - Annoxoxo 'V) 

He viil rnk jwiior to ill promoted tharing the period 
he Vfl8 nulowod to rcfuaod promot.ion orrosp active of his roljtjyo 
sonority. He wi1. 'not however lose eonioxity to cirtothor o*'loyeo 
promoted to the au category daring the one year period of 
cnnity as ci rosul of fresh suitability toot aubsouo at].y held. 

£(IG) 1-66 Sk 6/41 lti 14.10.66. 
J0t 1. £dzinistrition can, ho%4ovor, ontoi'tji roq,uoat from 

OEWlOyC for 1souUonenent of proiotion for very short period 
on oOOunt of rnvo Loitio diffioLlrjo, or other hinLt- 
nan constderationo. Aic omloyeo oonoorno#A will &.e preotod 

after the Noriou providod 'i1ioro i.. ci vacancy onu he will 

taku Llib eonionit, froa thc dito of the promotion. 
2* xoAonl of i:ouotion Imu relevance to a nnieu1cir &T ade 
at any otci4on cinu not to ci pnrtioLcir boat cit Xkz 
o pirticulcir s.nt.ton. 

Ss 3. In case of selection officer (A/Cs) Inepcotorf of 8tntion/ 
8torc8, Accounts who refused prea) t.ton, their pttsol position 
is anint.nincA for thnt particular ycir i.e. they do  not lose 
in seniorityl  

4. Penalty for rofunl of promotion ap lioo to onso of 
seo4ng of reversion in the gride after being once prosotod. 

In the once of promotion at the enme etntjo - 

(NG) 1-73 R(1-120 dt 42,74 & E(JG) 1/79 PM 1-147 dt 31.1.81 9  
£(IG) 1-79/PM 1-139 dt 27.10.79. 
i(JG) 1-71/PM 1-141 dt 21.8.71. 
Whether in lon' tora or &hort tore Ynocincios, any reful 
to officiate Or proltjt)n ehold be tnn as ronl to 
work invitin Ltsoilinciry action, 

IF 

000 
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To 

. 	 210 Divioflii :tI & OCOOEUU)i1iOfltLOfl Eflfl.CO3?  

'RK A wIy TinU1Lfl. 

	

. .. 	 . . .. .. 	 . 	

b: 	xotion or 	4ii 	oo1c . 14OQ23OO/- 

	

. 	

: 	

sr,. 	 . 

ollowing :4th dUO rospoct I beg to ­tznte W1(ICD the 
few 1ino 	ki for your nd nttontion and Thur vo,ble onid 

Thnt 81i, on being so.cctou, nyseif rowiod on 
prouotion is OI/III it VIXN on 21,12.69 on 	intr'itive 
interoato B rt sorry to refroi. thot I could not vnoito rty 

51c~ ,nticm
Qrs, it TSIC fly. Qutor nt 8K 111g. Colony- iIto to 

 of ny son md dlu€htor ,  which I Irwe olroily 
intixintod vido ny onritor letter dt3O.7.90 cooking pornissiort 
to retain y quirter nt SX. 

But inatot1 of conaiderition of ny appliention t  I 
hive boon plice4 Under $UEpOflS1Of1, ipoSod p 	hrrtt holding 
DMt enquiry irni reverted to n4y f0rx2er poat w,o.f. 1.1 9l 
viao sour latter 14o, /55/Pun hrient/2t.II/J2 dt 3112.90 
for 3 (three) nonths nonconu1ntzvo ffoct, due. to non 
vcicition of the fly. Q 	ot TS. 

lii view of the ctbovo, I hive been cojol1od to 
oceopted the nbove ond coected icoordngly the to eductionil 
Lnciliticb of ry thldren w Ui n roqiost to ariange ny 
po5tr1ô W2X C%5 Tol/ILL ct 8K is oi whah icincy irio. 
Nou it C 10unt that Zhri. 0. $i1Q., T ILI/&K is under 
order of transfer to Di!I! on pror.iotiono 

l, heroore like to request you icindly rr•nge 
ny 	ng on pron0on is Cl/1I1 it PEX for which I 
sM11 be highly oblitod. 

Thmrikng you, 
Yours faithfully, 

	

Dcted 29th iy, 1991. 	 Sd/ 
(BX P gupta) 

Lx, TCl/171/MIN. 

Oopy to 

The csi(P)/MLG foijrtfornrttjon nnd ncasny 

(BX P Gupta) 
Lx, (:/fl/j 
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THE CTRL A101INI STRM'IVE TRIBUNAL, QJWATI. 

matte r_o 

O.A. No, 218/96. 

BK. GulDta. 

....... • Qp1icaflt. 

.V ersus- 

Unio o4-1 India and others. 

.......AeS22n eents&  

-And- 

In the matter of - 

Rejoinder submitted by the applicant. 

• The applicant atovenned - 

Most humbly and respectfully states as ider :- 

1. 	That with regard to the statemts in paragraphs 

3, 4, 5, 6 and 7 of the writtens statanent *  the 

applicant caterically denies the a)rrecthess of 

the se and further begs to state that the applicant 

did not receive any letter, dated 13.8.96 as mentioned 

in paragraph 4 of the written statenent, in this 

cx,nnectiofl this may be stated thatrestoration of his 

promotion. 



(-:~7y  

2  = 

promotion to the post of TCI Gr. III is a normal 

consequence as the punishmot order as the period of 

punishment completed on 31st March, 1991, therefore 

• 	 cestion of discretion of the Riy. authorities hereof 

• 	arise. The applicant cateçric&.ly diies that he has 

surrendered his pxomtion to the post of TCI Gr. lix 

et any poiflt of time. The Respondent is put to be 

strictest proof thereof, The applicant in some of his 

representations only prayed for his. posting at Tinswakia 

however the posting of the applicant at Tinsukia is 

absolutely at the dtscretioh of the Ri.y, authorities but 

the benefit of restoration has been denied to the 

applicant arbitrarily and with an ulterior motive. The 

applicant further caterically denied that he remained 

silent rather he approached the concerned authorities for 

restoration of his pxmotion proØtion on several 

occasions and also lkst approached through the recognised 

Union for restoration to the prorrotional post , it is 

further stated that no intimation as stated in para 7 

regarding the ded.sion of his appeal intimated to the 

applicant the stateents are deliberate false and 

misleading and the respondents are put to strict proof 

thereof. 

2. . . . .. . 

V ç  

4 
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2. 	That with regard to the statemits made in 

para 8, 9, 10, 11 and 12 the applicant catericafly 

denies the arrectheas of the sane an d further begs 
• 

	

	 to state that the appea.t dated 2.5.89, 29.5.91 were 

duly served upon the Riy. authority. The stateent 

made in paragraphs 9 and io is contrary to the prevailing 

laws and rules of the R3y. departhent. The statements 

are being made by the respon dent are 	 contrary 

to their own rules. It wojd be evident from the letter 

dated 20.5.91 issued by the DSTE/TS( of the letter 

being number N/55/Staff/PT.II/T. dated 29.5.91 where 

there is an adnow1edgnent of the app1iczintr appeal 

dated 2905.91 and the applicant also urged to produce 

4 

the original copy of letter dated 8 2.5.89 where the 

stemp received of the TeleconimunicatLon 'Inspector Office 

Tinsukia. Therere all statements in the written 

statements are 'false and misleadthg, copy of letter 

dated 29.5.91 and plto copy dated 2.5.89 are enclosed 

as 4erinere 19 and 20. 

3. 	That with regard to the statemait6 made in paragraphs 

13,14,15,16.17 and 18 the applicait de,i€s.theorrecthess 

of the sane aid further begs to state that the applicant 

never suLmittd any appeal with condition and the applicant 

never refused hits order of promotion rather he has 

carried out the promotional posting order to the post of 

TCI Gr,III €iid joined there at MorLani on 16.12.89. 

Therere the stat aEnt and the ground of refusal of the 

promotion i s nothing bit an attempt to cover up lapses of 

the respondents, and alsi an effort to mislead the 

Hon'ble Tribunal. 

C:' 
	 In the,...... 

- 
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In the facts and circumstances the 

application deserves to be allowed 

with ast, and ~br this act of your 

kindness, your applicant shall ever pr€y. 

V E R I FICKTION. 

I, sri Brij Kishore Prasad Gupta, son of Late Ran Lel 
Sah, aged akout 53 years, WLM/Gr.-I in the office 
of t.visional Sicral TeieconTnuriication El igineerg, N. F. Riy. 
Tinsukia, Assan, 1pplicant in this Rejoinder and an 
duly verified this Rejoinder as after ging through the 
rejoinder, do bereiy declare that the statanent made 
in this rejoinder are true to my knowledge &d belief. 

Siçature. 

.t 

I 


